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Minister 'in this country' and putting tbe·., certain institutions like the Director of· 
Ind~striaj Safety to be deeply gQDe into lb' 
that we' carl arrive at 'a correct assessment· of 

,reins in the hands of the youths as f~r ~s 
our .p.ition is 'concerned. So', we have-
begun. well and I am ,sure we 'wil" formu-
l8.te schemes for this year j n such a . way 
that youths will. be encouraged 10 different 

, walks of life and that they wtll be able ,to 
participate in all'th,~ national activities of 
progress' ana development. 

( 

. With these words, I suPPOt:t this Motion 
of Thanks. . ' 

15.59 hrs. 

DISCUSSION ON THE STATEMENT. 
RE: TRAGIC LOSS' OF HUMAN 
AND ANIMAL LIFE AT' BHOPAL 
AS A RESULT OF LEAKAGE OF 
POISONOUS GAS FROM STORAGE 
TANKS OF THE UNION CARBIDE 

FACTORY THERE 

IEnflish) 

PROF. MADHU DANDAVATE 
(Rajapur) : Mr: Chairm'an, I rise to initiate 
discu.ss'ion l~nder Rule 193 on die grim 
tragedy at BhopaJ in wh'ich oue to ther 
impact of poisonous gas tha\ was leaked 
out hundreds and hundreds of citizens died 
and' more than that a ·number of citizens 
were crippled for all their' 1ife-tiIll~. Sir. 
~when J. learnt Jor the first time of the 
.tragedy at Bhopal, where it was kno~n 
that forty .tonnes of deadly methyl iso-
cyanate had a~tually \eaked. out and a 
large number of people died,. permit me to 
say~ tbat on a m,iniature scale, it ' appeared 
to me the re-enactment·, of the experiment 
in' Hitosbima and' Nagasaki. when the atom 
bombs, were dropped on. these Island and a ' 

arge number of people died and a number 
lof them cripple~. 

16. hr.~ 
, Si;, while 'we discuss this. . grim ~ra,edy,' 

I 'WOuld like various aspeCts of this 
particular ,pr9blem like the . safety 
aspect,,', the teei1nologicaJ aspects, ' the 
licensing '»~icy 'regardirig allowing such 
pblq'tS to' be .ocated in" particu1&r cegioBS ... 
and area.:,8Ild. also ·the safety hazards and' 
~ho . tbo . .., proCedufC8 '. to · be fol!owed by 

the situ'ati'on. ' 

. With all my respect for the 'hon.· 
Minister for. Petroleum 'and 'Chemicals I 
must say candidly 'that the statement that' 
he has placed before the House. is ~ scanty, 
cursory statement which gives no assessment 
of the entire coloss~I' pfobJem. It makes 
no refer~nce' to the hazards that were, 
created, it' makes no .reference. to the 
technological' problem3 and difficu~ties that' 
were encountered'and above all~ it'dOes not 
make any reference to· the bureaucratic 
buOgling at every. stage' as far- as 

, this 'gtim tragedy' . is ,concerned" and ' 
therefore, it will be my purpose to analyse 
all these aspects and put forward my 
analysis before the House, through you or 
course, Sir, so that the Minister while 
intervening fn the ~debate' o~ while replying 
to deba~e, will be able' to bring out 
Government's analysis of the problems that 
I am posing,before the House. 

I wouk! ljke to ask certain questions' 
regarding the manner in which the tragedy 
at Bhopal occurred. On the fateful night 01 
2nd December 1984, spilling'over into the 
ne.xt year, we foun~ that the~e were certain 
leOlkages of poisonous gas. Ori3ioaUy it· 
was estimated that more 3000 peopfa died. 
The estimate may differ, but that shoWs' 
the colossal tragedy that bas' beett enacted. 
,I, would like to know 'from the ho.n. Minister 

'what 'are the scientific reasons for this 
.colos·sal tragedy, what "ere the technologi-
cal inadequacies and' wblt 'were the 
inad!cIuacies of safety op~rations, and in th" 
light of that he will have to re-analyse the. 
problem. and ~ssess the situat!on .. 

. Methyl isoCyanate storcd in'': liquid fro1)1 
under high -pressure .ctualJy requires .and 
ac~uaJly maintains -high pressure. It can .get 
converted into gas, at a temperature of 

'39.1°C. On that winter night~ I do Dot. 
, . think the temperature of the system ••• "' 

'more than', 12-t4°C. If. liquid' 'is to 'be 
converted into gas, the temperature ~ t.o . 
be rai'sed to ~9.1oC and it is my conteD ... · 
tion, unless the Minister' denies with Iris . 
explaaation, 'that du·e. to th~ internal, 
constraints in the IYS4ml tho amount.ofbCtt.· 

: 'th~t was do~lopod was considerably hiP. 
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Itpr i,ostan~, ,it is reliably learnt tba't as. 
far.5 tbe entire syst~m is concerned, due 
to certain technological .failure"s W lter wai 
allowed to leak into the ,system. Water' 
reacted with M[C, i.e., M~tbyl Isocyanate, 
ami as a result of tliis ~bemical reaction. 
,"twoen these two entities, exothermic 
c __ aaes took' place' and the entire tempera-
·ture 9f ,the system rose, from 12 to 14°C 
to.&OO°C. 100°C would, mean the boiling 
point;o£ water and at, that high temp~ra t~re 
at 100°C pressure rose, considerable 
ampunt of ,beat \Vas developed and as a' 
~h of that tbe ~nfire bursting of the 
s}'Stem took place and that .resulted in a 
~F,MeCIy. That was enough to burst t~e 

safety valve eonnecting the tank and .the 
. cbolllical scrubber. Si.r, I would like to 
raise certain technologica'l questions and 
1 am raising those Questions not merely to 
deal with ... the problems of Bhopal but in 

, otiier that any'Yutur~ tragedy, the Bhopal 
typt, should be' avoided and< prevented. 
'I am (jeliberately raising those ques;ions. 
I . would like to know (rom tbe hon. 
MiDfster, wiry if is that the ,gas Was, not 
neuttalised by the chemk::a!s scrubber or w. DGt burnt in the flare,tow,r b~fore 
~iDa J:c)eased causing grave damage to 
haman life. Probably, if the, las bad been 
properly, utilised for certain purpose or' 
a&Jowed, to neutralised' by the chemical 
scrublter or burnt in the fbrl! tower, the 

- enlire. tragedy could have been avojded. 

Wbat'-ifthe reason why thit pllrticular 
precaution could not be taken up ? Sir, 
Illave with-me ,3 chart and diagram of the 
entj;'e system and 1 find that the fiare tower 
cOord not be used because the lengt,.h of 
the'pipe was corrod~d and that:couJd Dot. 
be replaCed at a II.. Since the pipe was . 
con:Dded completely, it ,could' not work 

'adequately and 'it-, was oqt, prDperly • 
replaced in time' and as a result in the 
flare, tower, you will find tha't" this 
pari".eular ,neutralisation', did Dot take 
pIiace~ 

1' ....... 
(lllrimati Basavarajewari in ,he ChQlr) 

", 

ftfs-js· one of, ,the inferenCes. that, a 
81IIIItIIet 'of ~arch scientists have dra,w.n' 
",;J would .lite' to kpo. Whether 'tho,t 

,,~ 

inference ,is, corfect. How is it that tbe 
pers~nnel a,perating the plant did,' not' 
~xp.!ct til:! ,rise' in.. the teml?erature·? Any-

. ooe who is cO,nversant wjth the' simple 
kocwiedge of chemistry and who js co"tlver-
sant with the technological opet.atipns in 
this particular, system should be. abJe ,to 
know that if water is allowed' to leak into 
the system and is" allowed to mix 'up' with 
the liquid MIC, it is very pOssible tlllat tbe' 
exo~~hermic changes' would 'fake place, 
treme'ndous heat would be developed and 
under the stresses and strains of the 
increase'd; enhanced pressures and tempera-

. ture, the entire system would collapse., 
Wby was this .not taken note of? Was 
the plant showing signs of fatigue and was 
it qverlooked ? 

There is, Madam Chairman, an 
,institution which has to take note of 
safety operations. For every State, if I 

-mistake no·t,. tbere is a Directorate of 
Industria'l Safety. I am not sure whether 

. at the Central level ilJso, there is an 
"o(ganisation caUed the Directorate' of 
Industrial Safety. But I definitely remember 
tbat ,at the'State level, stich organisation 
does exist and one of tb~ responsibilities 
entrusted to the D,irectorate of Industrial 
Safety is, l'eriodicaUy they have to 'under-
take inspection., of these systems. They 
have to investigate the technology and try 
to find out wh~ther: there are aoy aberra-
tions or whether there are any lacunae that 
are Jeft outw whether (here are aJ;ly factors 
which ,are responsible for the lack of safety 
t~ the entire system under certai.n stresses 
and strains. Was tha.,t done or not? 

While the trouble.in the plant st~~tcd ' 
at 10.30 p.m." I would J~ke to know .pm 

,the Minister whether it is a (act, th~"t' t~e 
siren signal was" not 'giv~n till 2.15 a.J:tl .• 
'the next day. Some }>apers have report~ 
th~t the ,first ~i,s.oal was ,iveD at 1 a.m. 
Some of the persons who vft;ted that plant 
said, aft~r talking to the citize.ns affected.' 
tbat the signal was given' only at 2.15 a.lD. 
Madtm Chairman, hore. I would iib "to 

~ pOjD~ out, to ,you tbat as ,ar .as this siren' 
is coDcer4ed~ th=te ," are two sistoma of 

. ilir~Ds. f ODe, siren is. that , ,which ,00. ia .• 
cODtiROUI maDGet. That it supposed,to, be' 

, t~, siren, siYit'l .W.NUlI a~t:lia)r ~ 
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to ,the ~urtounding population in' that parti.· 
euJar area. And the second, siren which· 
is 00' the public address. system in:ternalJy" 
is', only meant for the internal staff that i& 
empJ~yed in, that particular plant. I 'am 
toJd-and I have goile thtough a number 

,of doctments 'and 1 have' gone tbrougbla 
bumber: 'of press reports-which clearly 
indicate-rthat in tbe beginning, the general' 
siren was. giveL for die entit~ city and the 
environmental region.· TlJen, it :stopped 
and then the public ad'dress system actually 
given' a siren only for ·the 'employees of that 
patticular plant and no fuqher signals or 
wa rnings were given so far' as the <;itizens 
Were cOl1'cerned~ This was a gross failure. 

:About the itnpa~t' of gas, it reveals 
certain aspects in regard to whicb I would 
like to know in detail, from the hon. 
Minister. Those of you who' know the 
location of Bhopal know that there, is an 
Upper Lake in BhQPal. Fortunateiy, that 
acted as a'shi'eld to protect, .to some e~ten.t, 
the 'residents of New ,Bhopal city from the 
exposu,re' to the l~thal gas. Thanks· to 
-ria'lure's beauty and surroundings "because 
of this iake, it acted as a' shield to protect 
a Jarge population in tha.t particular area. 
a.f New' Bhopal.' ' 

I wOjJd also like to know from the hon. 
Minister whether it is a fact that ~ome of 
the research scientists, after visitipg the site 
,of the accident had actually' discovered, by 
"inspecting the vegeta,tion and trees in the 
vicinity of tbat plant, near the' Carbide 
plant, that the leave.s of the trees were 
'affected and 'there was a change of colour. 
I would Ii~e to make a particular referehce 
to;' an inference 9rawn by ,Prof. Dkve, < 

Dean of' the School" of E,nvironmental 
-Science, J .. N.U., who has,concluded that the, 
change in colour for the vegetation is' ,due 
to phosgene and not M.IC. I would like to ' 
know. from the hon. Minister ,what are the 
.facts and whether any' sci~ntific investiga .. , 
,tion' and: researches have' been 'conducted '.' In ,this regard. It i~ not orily the question 
pf'tI;agedy of Bh~eltJ but'we want to prevent 
such ,tragedies in the future also. Therefore, 
'~bat.p!lrticuia'" ,aspect ,has,got to be looked 
intri., ' 

, . 
i would also Hke to know from the hon. 

'MiQistet,: what ,has 'been: the' long~teim 
imPact: aDd'· iOftuo~ce 'on' the' -'s~~,' 

situatioQ, whether. the en:vironmental effects, 
. are,' going t~,last' for a lorig time and 
permanently leave' certain sections of tbe 
population cOlnpletely crippled. 

r would also like to m~ke" very briefly" 
a refere.t:lce to. the, lapses on the part of 
the Government' and lapses on the part of 
the' management. When I 'refer to these 
lapses, I do not refer to: Lthe lapses in a 

· spirit 9f fauJt-findihg. If I refer. to the 
bunglings and failIVes both or the manage-, 

'ment and also of the 'Governruent, 'I ani 
-only pointing them out to, the Ho~se so 
that future tragedies 'can be 'avoided: The 
Union Government bad' completely 
concurrrd with the Task For~e .advice that 
this poisonous gas being extremely hazardous 

· should not' be ~tored but immediately 
utilised. Why was there 'a. failure to do 
this? The Task Force had no illusions 
about. this aspect and tbe ,Task 'FollCe set 
up by the Government had clearJy stated 

,that this poisonous gas should be fully 
'utilised and in case' there -was an outlet, 
· it should be neutralised. Why, is it that 

this particular safety aspect was bot kept 
in mind? 

Unlike .the practice in USA where also 
th~re is a Union ,~arbide plant and they 
~ve .taken the precautions to see that the 
tank: where the liquid gas and the fi~al gas 
manura,ctured is kept completely ander-
ground in order' to minimise the damage 
that can' be done, I want to point - out to 
you that, unfortunately~ in' the case 'of 
Bhopal plant a considerable portion of tbe 
tank vIas' abOve ground. ,That was 'one of 
the reasons why this' tremend'ous damage 
was done to .,the e'nvironment and to the 
citizens who had inhabited the sur{ounding 
localities of th~ plant. 

THE MINISTER OF CHEMICALS 
A~D' FERTILIZERS AND 'INDUSTRY 

'AND,. COMPANY AFFAIRS" (SHRI 
VEp:RENRA PATILj: Sir, jf the hQn. 
Member yields, I would like to submj~ one 
thing because that win faeiliate the discus~ 
sian also., ' 

, The hon. Member is trying to' live 
reaso.ns,''acc~rdlni'to ~nformation that he 

: got .rr9m'· the, 'press' and through the 
. scieilti~ts. for the causes of this traledy arid 
,Jeakage' of t~e ~IC gas. ~ut I may subDif 
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that all these,matters that b6'bas menti0ae4. 
just now - are being, mq'uVed . in~o by the " 
Commission, of Inquiry appointed by the 
State Government. One of 't,be te~s of 
reference is : 

"The events and circumstances leadlDI 
to 'the a~ident whlcb occurred on' 
the i~terveniiJg' night of 2nd and 3rd 
December in the pesticide', platit of 

. Union ·Carbide • includ,ing, the causes 
leading to 'the -.le¥age' of poisonous 
toxic gases and the, large 'number of 
deaths and iI'lness of residents of tbe 
surrounding area and the ci tizens of 
Bhopal." 

"The, adequacy' Dr otherwise of safety 
measIJres , and their proper imple-
mentation' incl~ding the issue. of ' 
,negligence or culpability of the 
authorities of the facU>fY' and/or. of 
the inspecting agencies" whether 
stat.utory or otherwise .. ! ••• Recom-, 
mendations in regard to measures 
f.~ preVeiltion ' of similar .accidents 
1n industries of th~. ~ature ..• " 

The . Government , of Madhya Pradesh 
'has ·recently appointed two technical exPerts 
to aid this Commission of- Inquiry.. This 

. COnlmission of' Inquiry is going int~ tbe 
issues of gas leakage, .whether the )dIe wa$ 
stored propedy or not and' whether, the 
tank: was prope~ly located or not. 

When ·this matter is before the Commis-
sion - of Inquiry, a.n4: is sub-jUdice, I do 
Dot know whether any purpose would be 
served by discussing the details here. , 

. PROF. MADHU DANDAVATB: I am "" '. .. . 
ra tiler surprised that this issue is r~jsed at 
this particular point of time. To be frank: 
with 'YQU, I have in fact expected ,hat 
somebOdy would rise on a pQint 0/. order 
and would say that since 'the fnquify 
Commission is appointed according to the 
.stat~ent 'that bas,been made by tbe bon. 
. MiniSter, ,at' least' tbe bon. Miili'stcr can 
concede t~'me this muCh. .. 

, ' 
I .have ~refully SOtle thronp··eyery 

lette*. 'and cOmma of' the statement 
iDade by the boil. "Minister., I 'know tbis 
• ta.~. 

, I am quoth .. the.' preced~t ill . t. past. 
-Y;ou are comins 'to this Ho~se' for.the first 
time, arid. therefore., I would like to .. remind:, 
you, of the pre,cedents ID lb~ pa~t in tlle 

, Houae. You have alao t~ precedents in'your 
House over which: you' presided and you 

, qty. confirm that 00 a numbe'r 0'- occlsioDS; 
even .OD matters in' which Inquiry 
Commi,ssions ha~ been appoi,nted f they have 
discussed ,in the past such matters. . The 
only,ruting o"~the Speaker 'was that without 
casting any" aspersions on,' tbe, Inquiry 
CorillDission. you, can . discuss and debate 
t,he pr.oblem in this House .. The ,Jtoo • 
. Speaker even said once ,.that even the in-
formation that is given on the fioor of the 
House by hoil. 'Members cans be som~ 
'sour,?c .of information ,to ·the Commission 
of Inquiry. Therefore, discus$ion· on tbi' 
matter' cannot ~e. barred eve~ if the Inquiry 
~ommission has i?een appointed. '1 kflOW 
full well that you have referred to 'the 
'Inquiry Commission. iI> That is why I am 
carefully dealing with the matter without 

, casting . any aspersions on the Inquiry 
Commission. I QnJy want to contribute 
my own share be~ause due to our parlia-
·mentary aCtivities" we have no time' to 

, appear b~fore the Commission. Therefore, 
I am also talking to' the ,Inquiry Commis-
sion tbrough you and through the hone 
Minister. Tha t is why I am tryin" to pJace . 
before the House Whatever intormatioa 
I have. I agree" with tbe, hon. Minister 
that without prejudice to the findings of the 

. Commission, the O~ver.nment ba.s 'got ih~ 
full authority to share the information that 
'it bas'with the House. I am not vioJatinB 
the Rules of Procedure in any way. N'or do I 
aUege- -tbat the hone Ministe( would be 
violating the Rules of Procedure while 

,repJyinl. Therefore, let me contiD~e my 
.ubmission. 

.,..MR. CHAUtMAN : Please do not 
make aspersio~s on the Inquiry. ~ou can· 
'continue. 'The bon. Minister has already 

, referred to the terms of r~ference of, the 
In'quit, Commi,sioQ. The terms of reference, 
include the safety' m;asures and . other 
tid. You 'have given lot of information' 
OR the~mattcr8 •.. Theref~e, you C8n.tiY to' 
con~Jude·as Qrl, .. possibJo~ " 

·.PROP. MADHU DANDAVATB·:,I ant;' 
~~ "pur ~~*.. .. aooept,· .. 
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advice not to east aspersions. • have not' 
S8 fat cast any aspersions. I would' not 
'ca~t aspersions 'against anybody, not even, " 
, the- Union Carbide. That bas IlelVC'r been 

the style of .my funCti9ning in the· "puse .. "' 

MR. CHAIRMAN: If you out short 
discusiion, it, would be more lielpful. 

PROF. MADHU DANDAVATB : I will 
be extremely brief. Only my length of, 
,brevity will, be slightly'Jong ! 

MR. CHAIRMAN: I hope you will be' 
always brief .. 

PROF.'MADHU DANDAVATE :18 it 
a fact, that the maintenance of gas' 

. tanks, 'pressure gauges and safety vaJves 
was all unsatisfactory? I would like to 
'know this. If the maUu is sub judice, the-
,bon. MInister ,can go through the proceed·, 
ings of the Lok Sabba for the last 15 years. 
These questions "relating the problems wbicb 
are pending before', the Inquiry Commission 
ha~e been.' asked in 'this Hou~e. ' If yoU 
would like to share the informatiQn' with 
the House,. you can . share it. Otherwise, 
since the entire, matter is pending. you 

can give your reply in ODe ~ent~nce. 

MR,. CHAIRMAN: All these thiDlS 
have been covered by the Itlquiry Commi-
ssion. Therefore, it is a' matter ,of 
repetiti9n. 

PROF. MADHU DANDAV-A~: The ' 
Speaker of this House in, his wisdOM 
and knowing full well' that a Commission 
of Inquir, has been appointed has given the 
rulingt 0 have this di,cussioD under Rule 193.' 
I bope'he o,bjection that-the hon. Minister. 
bas raised here was anticipated already '&y 
the Speaker t I a~tu.lly concede to hini a lot 
'Of Parliamentary. knowledge' about the 
procedure a~d functi~ning of Commissions 
'and 'slnce he in his wisdom hl.ls"altowed 
etms discussion, I.may be aJloweb to '.mite 
'liy Submissi~n. Of course. I win trY to'1e 
~.ety' brief. ' 

'SURI . VEERI!NDR.A "PATh~ 'I did 
'not' object to.,the discussion. What l,'ha~ 
,":suborltted is. tbat ~a 'Commission ofIoqairy 
;~ ... 'been ,appointed preciseJ, to 10 ioto . '. " ~ 

··these matters, why this tragedy has occurred. 
ho~' the MIC evaporated into the 
atmosphere, what was the' defect, whether 
adequate sa fety measures were. undertaken, 
by the undertaking or not; all these matters 

, are covered under the terms of· reference, 
and the Commission is going into aJl these 
matters. They are ~ing assisted by techni-
cians, by scientists, and we are expecting 
'8 report froll} the Commission within' the 
next two or there months. If yoil wani to 

. discuss -all . these things, if you want to 
impart your knowledge, I have absolutely 
no objection. You are at 1ibe~ty.to do. ' 

PROF.' MADHU . DANDAYATE : 1 
have no desire to exhibit tny knowledge. 1 
have come here 'as a ~ople 's representative 
to safeguard their rights and the situation' 
in different ,parts of the country. Of course, 
I can' go to a University and exhibit my 
knowledge. . This is Dot the forum for it. 
l have neither tbe desire nor the ~rrogance 

, to do it here. In fact, 'I am a very humble 
Ilian who is not very knowledgeable. I am 
only trying' to put forward whatever 
k~ow)edge I have acquired by talking to 
various scientists. 

MR. CHAIRMAN : ,The Minister on~y 
wanted to' teU 'you that aU these things 
have already been included in the terms of 
reference of the Inquiry Commission., 
Please continue and try ,to finish as early 
a' possible. . 

PROF. MADHU DANDAVATE: I-
'will co~tinue. Unnecessarily. extraneous 

issues should not.be br~ug~t in. 'If-the hon. 
Minister's contenti9n' is correct, then" 1 
tbink, the Speaker was wroog in aJlowing 
the discussion to take place. -The Speaker 
knows that an Inqutry Commission has 
beea appointed, and in ~pite of .that be 
assured . us ,in tne Business, Advisory 

, Committee and also repeated tbat assurance 
'on' the Boor of the House that he was 
allowing a, fuU-ftedged . dis~ussion. You 
check up the. proccediolS of ,the Lok Sablla. 
,He ~$ ~id that . there wouJd be a full"; 
~dged discussioQ :OD . the Bhopal tragedy. 
'Therefore, I will continue. 

, SHRI.' VBEU!NDRA 'PATIL :, You .n 
;,80 aboa4. I have absolutely no objection. 
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" "PROF.'MADHU DA.NDAVATE : The 
poisonousias .was aHowed to escape.' Bu~, 
'Jet us not ,allow the discus~i,(jn 'to escape 
consideration of the' House. That is all I 
want to say. 

I would like to point out to the hone 
Minister that, even when he appears ~eCore 
the Commission or sends his o,me'ers to the 
Commission, J think. some of the p~.ints 
which we raise here might heJp him. Tha t 
is why I am raising these questions here. ' 
Otherwise" I could have wr~ Hen an .articl~ 
on this. . 

One 'of lhe questions, is ,'that the 
pressUre was raised' tremendously. As ,f~r 
as the temperature is' concerne4, ,it went 

, up to '100°C, aQci as 'far as pressure is 
concerned, tha't is, pound per square inch, 

, .. ;it was developed to the e~tent of,s5 pounds 
p.s .. i. If that was the pressure develope4, 
I would'like to tell the House tha t the . 

.' suaden increase in pressure and tempera-
ture could not "have been without the' 
knol'J~dge of ~ome 'of the technici~~s 
.involved in that particular plant. :Therefore, 
this question should be 4i~cusse~ with ,the 
iechnologists and also wHh the technical 
staff involved there :' how IS it that, when 

'the temperature' rose' "froin 12°~14° to 
iOOOC and' when certain, technologicaJ 
changes were taking place.in the system" it 

, never came to their knowledge, how ,is it 
,that they did .not anticipate these? TPis, 

, ~spect also has -to be gone into. 

One of '. the recommenda tions' of' the ' 
Task Force w .... hich was appointed by, the 
-Ooverinnent was' to et;lsure that' the 
refrigeration system worke-d very'welL How 
did this tragedy. occur" Because the 
temperature went up' ffom 12°-14°C to 
100°C. ·There is a built-in' device in the 
system to prevent this rjse in' temperature; 
'there is, tberefore, the reftigeratipn system. 

, Unfortunately, when the tragedy occurred, 
_. the refrigeration system was out of order, 

it'was comptetely· shut down, it was not 
mmmissione4. If: only, the tefrigeratio:n, 

': system had oPerated eft"e.ctive·ly; in,' that 
case the .temperature 'wou,ld' not have Peen 
,allowed to rise, the pressure·would 001 have 
,been 'allowed to rise, the gas leakage would' 

"not have taken pl~ce, and the en~ire tragedy ~ 
~O\lld: have been ~v:l'ted. When small. 
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leakages ~.tarted· in the entire system~ the', 
~hould', hil.ve', k~own? Any compe~ent 
technologis,t can take cognizance of ·the,fact,', 
eve.n when a very sma}} amount of. le~kage 

'takes plac~. There l:\re',' gauge,~, very 
sensitiYe' gauges. I ha\re~ been a student 
of Sci~nce and Technology and I can assure 
you' tbat whenever any 'leakage or-gas 
takes 'place . in a very big way, at the' 
beignning -itself gauges are able; to record 

, the ~akage. 'Even a small leakage thai 
'has taken plac'e' ought to have been noted. - . , I do not know wby it was not done. 

Now, I come to a very relevant aspect. 
Here yop need not to refer to any Commis-
sion, he.re you need' not refer to' any, 
~vidence. It is a question that I'am posing 
:10 the Government and for that an Inquiry . 
'Commission, is no't 'rekvant. The task 
force appointed by the Government had 
already recotnmended to them where should 
be the location of this ,particular plant and 

. tpeir recommendations were two-fold. The 
task force had told the government thiU 
such a plant had safety h2zards, leakage 

'hazards and a Jot of potential damage to 
'the' environment and it was necessary that 
,either the location, of such a plant as,at 
Bhopal should ~e off-shore Island or ,in the 
alternative it, 'should be on the sea-shore 
whi~h ,is the least inhabitated by human' 
b~ings .. The'se were, the two aspects' that' 

, ,were -recommended. In spite of that, I 
would like to know from the hone Minister 
why in 1975 a Cl,ear licO:Dce and clearance, 
were given to this' plant. As far as the aspect 
ofJicence is.concerned, it has nothing 1'0 : 
do with the 'investigations.- It has only to 
do ,sometbin~ ,witn . the Oovenmient and 
therefor~ whatever the information is 

,available, the hon. Minister, should teJJ the 
House ·why in spite, of the clear recommenda-
tions of the ·task· force, the licence was 
issued to them. 

Finally~ I, ~uld like to pose certain 
, questionS to the 'Oovernment. We do not 
" depend' on ,the Inquiry ComOussi9D' ~s, a 

necessary requirement.. Why' is it t.t 
even' pri<lr to the appointment ~f the Com-' 
,mission, Oovernment on" it own-with its, 
own Department in cooperation with the 
representatives of. the maoagem~nt did 
Dot arrive at an independent assessment 

'of . the entire' situat.ion, of lhe technoiogi..-
',cal deflciencklO:· rhpmir::a f "('banges ,that 
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_ have .taken pla-ce ,a'nd -also the destructi~g 
.bat was' caused 1 Why is it that no'-analy-
sis of the causes was aJrea~ formuJated . 
by dle Government before,even the appoint-
ment' of:', the Inquiry ,Commission ,1 Why , 
is it that 'no correct estimate of the likely:, 
damage to the environment - could be 
a~sessed 1 As far as this aspect 'is con·' 
cetned, it is not to be referie9 to th~' 
Inquiry Commission.. It has its own team 
,.,f scientists, it has its own team of sc~enti
fic 'experts and in collaboration 'with' SUCD 
a team, of experts they could have wor~ed 
out the estimates as t~ what is' likeJy'to' 
be the distance of the effect on the 
environment. This bas nothing to do with 
the Co~mission. • 

Thirdly, in aU the statements 'that 'had 
been made so far by the Government and 
the statement -that is made by the ,Bon. 
Min'ister in this House, there is no indjt;a-
tion of the future poHcy 'that wiH ,be, 
pursued regarding the lociltion of such 
h~zardot,ls project ~nd also the lice'Dsing 
policy, the tecQpQIogicaJ aspect, the scope 
and jurisdiction of, the Directorate' of, 
Public 'Safety. Industrial Safety so that 
such hazardous condition can be avoid~d. 

In 'the end, I may assure the hon. 
Minisier that as far as thtS tragedy is 
concerned, we do, not treat tIle tragedy' is 
one of which we can take the -poli t.ica I 
advantage because C?f the grim realities of 

, the situation. We are onl~ concerned with 
as the representatives of the people that 
one miniature of Hiroshima and ·Nag~saki,· 
has been 'enacted in BbopaJ. 'We do -,not 
want lliiop~J to be r.e·enacted in different 
parts ,of the ~Q,untry. Therefore,' I would, 
request the hon. Minister that ff .-he feels 

, tha't '.certain aspects wiJ) embarrass his, 
'positioB vis-a·vise ,ihe Inqui;-y Commission, 
'he 'may, choose'to be ,silent. ' But. as far 
as other aspects are concerned, some of the 

, asp.!cts of licensing Pc.>J icy, some ~f the 
aspects of future technological 'develop .. 
me~ts are concerneii, some, ,of the aspects, 
,abou~ ,the restrictions that you have placed,' 
on , the ~ 'multinationals - whom' you have 
allowed -in ,this conntry a're concerned, I 

'would liKe to know wh'ether you wi II impose 
ct~tain poHcy and 'guidelines for the ftit·ure 

, ,; so that there is no tragedy as ,bad, 
, ha ppened jn Bhopal. I hope the', hon. 

"pman and ~mimal,ti/e 
Qt Bhopal· 

Ministt;r 'will give all assurance on these· 
asp~cts t~at·have been -raised by'me 'during 
the discussion. Tha,nk you. -

SHRI EDUARDO FALEIRO 
(Mor'mugao); Mr. Chairman, ono ,cannot 
minimise ,or -qualify' in any manner' the 
tremendous -proportions, the, ghastly pro-
portions of the co Bhopal' tragedy. It has 

'!?een fh~ greatest, the most enorm'ous, 
the most horrifying industrial disaster any-
where - any time 'in the history of tbe 
world. Without going ,into the details of 
what happened and without, transgressing 
tbe jurisdiction of the Commission of 
IDquiry .... ~ ~ . 

" PROF. tviADHU DANDAVATE: \Vi'th 
-your permission, '1' would take one ~inute 
to 'pose 'a few questions to the hon. 

,Minister. ' I hope, ll)Y ,friend, Shri. Faleiro' 
. also would not ll)ind.-

,MR. CHAIRMAN: All right. 

PROF. MADHU DANDAVATE: 
Mada,m, I would like to point. out to the 
hon.' Minister' tha,t tbere are complaints 
,that the medical records of the victims 
the various injories' -that, w'erc caused' 

, '. ' were not maintained, and 'as a' result' 
,doctors" were' ~ot able to get. full- informa~ 
tion. This -is - the complaint of many 

, doctors.' Then, the medical treatment was 
not ,adequate. The, research activity has 
also ,not been _adequateJy step'ped up. 

, . 
Then, I would give one concrete instance 

about the financiaJ assistance. TI~e victims 
wh,:> had' lost everything an'Q were injured 
had no means of, in,?ome. ' You' will be 
surprjsed to know that the financial assis- " 
tance, that was· given to some of the 
"effected people was in the form of cr~ssed 
cheques. They say: "What can ~ do 
,with the crossed ,cheques, 'because we do' 
n,?t have any b~nk ac'count. " Then, food-
grains assistance was given to the' 
extent of 12 kg. per' unit., They ha-d DO 
-molley, so the as~istance ~as given' in 
term;' 'of 'whea t. With' this wheat~ 
when they went to t,he grinding min, 
the owber ot the grin'ding mi II asked 

, for grinding ch~rges. and those 
. affected persons said: uWe' have lost-every-
,",thiqg and. tberet'ore. we canno.t .pay you 
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even the grinding 9haries. ,Qut of 12 .kg. 
Of wh:at, take two,kg. as, our <:ontribution 
in' lieu, of grinding' charges', and the rest, 
that is, Hfkg. ,we will "carry back to bome.' ~ 

, . , 

That is the tragedy. 

, I hope, the hon. Minister' will Jook 
'into aU these--probJems and ''See that those 

III ' 

who have know grinding charges ·to pay. 
will be given some help in some "form. 

i am thankful ~ Shri Fale1ro as &Iso 
to you, Madam for having alJowed me to 
raise t~se questions. 

SHRI EDUARDO FALBIRO : Madam, 
as I was submitting, 'this hts. been. the 
ireatest disaster 'in the ',history' of indu s-
trial worl,d and the questions wbich have 
been rai~d by the previous speaker with 

'regard to compensation, and as ,to what 
is being done for the victims of the disas-
ter, are questions .w~ich mus,t be looked 
~nto . with ,u'tmost sympathy by ,the Gove~'l: 
'ment~ It is not merely the Government, 
but tbe ma~n culprit for'this disaster, 'the 
Union 'carbide, that muSt pay fuJ), com .. 
pensation to those affected, to the f~milies 

. of t~ deceased. to. those who have t>een 
aff.!cted now and those . who' are' likely to 
be effected, because th,e effect' of ihe MIC 
gas WIll be felt not merely now, or in the' 
ne at future, but it will be felt in the long 
rUD also. ·AU these people must, be taken 
care of, and provision must be made, not 

'merely for those who' have been affected 
now.- but for those who are likely to be 
affected in the :future. 

. Ii is good, ·and the House must com-
mend' die manner· j'n Which tbe Prime 
Minister, if I am nOt. ~istak~n, on that 
black Monday, the 4tl) , December, a ban.;. 
doned his election campaign and inime- ' 
liiately ftew . to Bhopal for an 'on-~he-spot 
atudy a)onl with. tbe Minister for Chemic4ls· . 
.• Jld FertiJj~rs. 

We must commeJid ihe way' ip which 
thO " Qovemmeot of ',Madhya Ptadesh 

'arrested tbe bi •. boss of Uni,oa' Car~de, 
Warl'eo ,'Anderson. By arrestiag, him; a 
:warcini 'hu been "iven too these '~ultina
. tipoals that they wHI not be.allowed to 10 
"scotftee, ~ it they' participate' .' in 'death:' 

, ""man ,and anima/life 
ai, Bhop(J1 

and destruction of our, people in.' this 
country., ' 

AN' HON. MEMBER: For how' many 
hours was he arrested? 

SHRI EDUARDO FALEIRO:,' You 
know tHat arresting 'is in the power of the 
Governm~nt, but keeping the" arrested 
Person' in ~ust_ody is in the power of tbj 
court.. But we·sbaJl not enter ioto that 
argument. The point I would like' to 
make here without prejudice is that he was 
released on baif. I wil1,be _one with you 
in saying that it was very unfortuna,te that 
tbe 'Court had fi"ed a comparatively low 
bail, something' atnounting to. hardly two 
thousand dollars.: That was unfortunate. 
As I 'am submitting without going in-to 
what the Commission of Inquiry will ,'do, 
there are some lessons th~ t we can irI)me-
dialely.draw,' so that those thousands ,of 
innocent lives., those thousands' of people 
who died shalJ not have died in vain. 

The point that arises is the manner in 
which the' multi-national corporations 
generally. and particularly in the' field of 
pesticides, industry operate in this country • 
I will just quote, Madam Chairman, what 
a report,of. the World Health Organisation 
has. got to say on tbi,s. The .WHO Report 
says, "Every minute of ~ the day, on the 
average some one is poisoned by the pesti .. 
cidi!S i.n ,the ~ third world, i.e. upto 500 
thousand people every year, and death 
~ue to pesticides occurs about everyone 
bour . _rid forty five ,minutes; totalling at 
,least 5,000' persons every year~" The WHO 
report continues. "The, Third World has 
emerged as a la'rge mark,et for pesticides 
and hazardous chemicals banned or phased 

. 'out in the 'western, cOtlDtries .. Formulation 
plants are' mushroO.q1ing across Asia~ mostly 
dealing in deadly' itq_ms." India is produc-
ing BHC and DDT. l would like to kno~ 
from, tbe hone Minister and thls bas not 
come within the ~rview,"of', the Iriquiry 
COmmission, as to what is happen ing to 
tbe production of DDT:Jn this coUntry: 
Who is 'prQduCing it? What safegQards 
are taken ag~i'nst tbel'. production of this ' 
very' dangerous pesticide? BoJh' 'DDT .iut 
.BHC· are banned or heavily restti~ted' Jo. 
.be United' Stat~. Aild the'ro-port coot'j • 
oUei that approximately 30 ':per-'cent .of 
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, tile United States' pesticid~s:' exports, in 
19,76 "were' of products whose use was 
banned. in the, Unit'ed 'Sta'tes. .It is not 
o~ly the United States. but the European 
cou,\tries, the members of the' European 
Economic, Community ,of the Common 
Ma'rket, these 'countries where these pesti-
chies and these drugs. are banned, they 
export the very same pesticides and drugs 

'to :rhird World countries. These drugs are 
exported to countries like India and 
Malaysia,' thereby caus'jng so much 
death' and destruction of human life and 
property. 

Now, it is'interesting t,o note that the 
-:- ynion Carbide ,which' owns the Bhopal 
Plant has 8 simiJ~r plant in West Virginia. 
Though the plant is similar, when it comes 
to safeguards against any accident, tbe 
West Virginia Plant has certain safeguards 
which do no exist in the Bhopal Plant and 
tbis is one of the' major reasons why this' 

, ghastly disaster took place. Madam Chair. 
man, speaking to the WaJJ Street JournaJ, 
a ~arbide ~pokesman has said that some 
~ypes of safety related equipment used in 
this industry Were not in place a t the 
Indian plant. The Carbjde spokesman 
said .that the· Company's West Virginia 
Plant uses a computerised early warning 
system to detect· the build up of tempera-
ture or press~re jn tanks that can make 
the ~iquid cbemic~J to turn into a gas. • 
Such a system bas n,ot been instaJJed in 
the Indian pl~lDt. I would, like to know' 
from 'tbe hon. Minister whether it is 
correct and whether generaUy it is a fact . 
t,hat whilst we are o~talning transfer of 
tecbnol<_lgy from the Western countries, . 
this' infrastructtral technology, this basic 
te~hnoJogy, this technology, tha t goes to 
safeguard the, ,pJant against health hazards 
is n~t imported,' either because we do 'not 
care to import this technoJogy or because 
the transferring country is not. prepared to 
give us this technology. 'Win the Minister 
in this co~text'. give us an assurance that 

,in future, .whenever there is transfer of 
industrial technology, the 'i'nfrastfuctural 

. ' .' 
technology dealing .with Rafeguards ag,ainst 
health harards a)80 be cOlllpulsorily 

imPorted and transferred to thiS' countrY? 
Madam Chairman, thiS, is not, an isolated 
jDciden1 in tbe Bhopal pla~t., 

human tmd anlmallVe' 23&: 
at BhfJP(ll , . 

MR~ CHAIRMAN : Please try to 
conclude. 

SHRI EDUARDO, FALEIRO: I' have 
just started.' I would like, to point out 
that tbe Bhopa) incident in December 1984 
was n.ot first incident in that plant. There 
were' six incide~ts earlier, ao-d six of them 
had taken pJace in different places in the 
planl. ,and at least in ODe of them people 
had died. I.would like to know from' the 
Government whether~ inspections' of plant 
and machinery were ~arrjed alit after each' 
of these i~cident8'- faults were found in the' 
working of the plant, whether' tbe plant 
management was told to rectify these mis-
takes and whether. inspite of' repeated 
warnings and adequate alert in these plant$, 
the plant management failed to' rectify 
them. In tbat case, I would 1ike to know 

,what was the, responsibility apportioned to 
this management which failed to carry 
out the directives in the case of earlier 
accidents~ 

These,things had happened in Bhopal.' 
W.oat h~ppened in Bhopal' now was an 
extreme situation, but such things have 
been ,happening in other parts of the 
country. ' We must admi! here that due to 
lack of political and pubiic cODsciousnen 
of the da,ngets involved -in such pJarits-" 
danger .to.health 'etc., dangers due .0 lack 
of public consciousness about environ-
me~tal . pro~lems, '~any of, the 18ft, 
measures 'which are required to be main-
tained in these ·plants are not observed. 
Is .. the Government aware that very' often 
tbe bureaucrats, the people' dealing wUb 

, the licensing 'procedures are won over in 
some manner or the 'other; inducements 
ar~ offered to bureaucrats· and peopJe above 
so that these. safeguards, are not complied 
with_.strictJy ? 

I will not be surprised if, in the case 
of Union Carbi~e, trips had been given by 

.,that 'firm to people to see the WesJ Virgi-
nia plaut-with an expenses found. ,More 
offen, something more substantial'is giveD; 
and as, a resul~, these environ.n1ent8J 
safeplirds are Dot cOmplied with. What 

, . is the Government loing to' do. to see that' 
tbey adhere mor~ riaidly to the reqUire-
m~nts t~ ,uard" .,ainst eDvir~Dtal 
pollutioQ. and d8npr to the, bealtb or the 
peopl~? '. 
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I will,conclude by asking two qaesti9ns : 
in view of what ·has 'hal)pened' in Bhopal. 
in view of , the fact, that' the Government' 
bas 'shown the peli tical ~Hi to tackle this. 
lssue on. '8 war footing, what, sPecifiiC" steps have . Government tak·en to ensure 

, ,greater coordination between the Ministries 
oJ Agci,culture, In'dustry,and Environment? 
How is greater ~oordinatien 'go.ing, to' be 
en$ured? \yhat are the spe~c tas'ks to 

'be performed by this coordina tion, aod· 
what is the time-frame within which' aU 
the.se, r'eforms contemp'JatecJ by the ,Govern4 
ment-.:....wbich tbe, Minister has men-

, iion~d, in his s~atemenl-are going to take 
J?Jace 1 ' . 

'Secondly, the, point has be'en ra.ised 
here abeut the industrial locatien peli.cy. 
The Bh~pal ,plant ~ has shown tbe dangers~ 
inherent. in having this type of activity in 
a ,heavily populated locality. This plant, 
was located .ear the railway station 'of 
Bbopal. iii a densely t>opulated .area. Is 
it not, a fact ,that 'in July 1984,' Le. six 
months back, an industrial. location policy 
was framed by the then' Minister f.or 
Envitonment, o~ tile Government 'of India, 
but the Ministry of. Industry did I;lot agree 
to it 'I What is the position at present 'I 
Is the Government going -.(0 announce this 
indust .. ial location pol'icy '1 H41s the Govern-
ment finalized r the industrial. location 
pOliCy in 'consultation .with·· the Ministry" 
of; Industry? In "the indtlstria4 Ijcensing 
policy, there is' no specific provision 'which , 

, 'permits cancemltio~ of an-industrial licence 
fot nOil-:-cernpJlance with such s3fety require-
ments. If, . for instance, environmental, 
CDntroi measures are not complied wifh 
in a ,particular plant, there is' 'no manner 
in which the' industrial licence can be ca'n-
cel1~d. Has the Government applied its 
mind, .to 'this: poin't so that industrial 
licenSing p~Jicy contemplates a "provision 
for canceUation of indcstrial, licences in 

, cases such as Bhopa~' and. 'other 'environ-
. mental accidents.? 'What is the time· limit 

a,nd' rime-frame given to tbi' State· Govern .. , 
IDents so that they, rAtionalise their factory 
enforcement machinery in order to. streng-
then environmental cOntrol m~asures as dis. 
tJ~d by" . him in bis' statenien,t? I would 
like the 'Minister to impress 'upon not only 
tbe departments or tbe' - Government' of 
India bu't also the, Sta,te Governments,th~ 

this type:' of envjronme~tal· disaster,-nbt 
only"of Bhopal' which J, hoPe will 'tlever 
h~!,pe"' again either in this "country, or: 
anywhere. else in the. world but' ,-also' 10 
other places-should nof take place and, 
the glal1t Corporat,ions' and tbe Biul,tina-
tional is will not have,'henceforth any free 
hand that tliey hav~ had so far. 'Will the' 
Government and the Minister t'ake the 
House, into confidence and satisfy' us as to 
what he intends ,to-do Withi'n t'he established 
and limited time-frame '1 

, SHRI 'ERASU A YY APU REDDY 
, (Kurnoo!) : I want ,to know the interim 
relief that has been' g~ven to the, victims? 
,I also want . to knew the type of Jegal aid' 
that is being given to ,them for the purpose 
of filing a suit against the Corporation for 
the recovery of coU)pensation T''I also. want 
to know whether ~he State Government or 
the Central Gevernment. are taking any 
steps to haye a negotiated sett.lement' out of 
court wjtl~ regard to compeD sation due to 
the'victims. What are the preventive steps 
or is there any a ~tempt to have, preventiv~ 
steps for the purpose of prevel1ting 
poisonous indus"tries which emits poisons 
which may ~ot cause, immediate death but 
which are certainly causing slow death: to 
most of the citizens? Are there any scheme$ 
for that? . 

SH~IMATI GEETA MUKHERJEE 
. (Panskura): Tb~ Union' Carbide India 
" Limited has perpetrated genecide in Bhopal. 
. I demand t'hat 'the properties of the Union 

Carbide India Limited . be immediately 
confiscated. ,I 'shaH not repeat what bas' 
been said earlier by, .others. B~t I am sorry', 
1 expected, a very strong indictment of the 
Union Ca'rhide by the Minister because of 
tbe genocide.. The ~ccident which" had 
taken pla~e is colQssal, but earlier warnings 
were not heeded' to. I want to. dra~' the 
attention ,of the Union Carbide to ~heir in 
hou~e Magazine 'He~agaD' dated Septem!?er. 
December '1980. Inside the cover, thet:e" 
is a cartoon. It' says, ·"Whai· steps would ' 
-you take.if MIC Lethal gas, leaks out 'in 
the' plant, ?" , This .. is being asked. frQm t~ 
safety., persCl~neJ 'of tba t company.', I t :says~ 

'.uLong one." 'That means tire only step 
tha t they would' take is, a 101:18 -Step to rim 

, ,'away. ' 'Here is' a 'copy Qf 'thit.·. 
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" ,In ,the Vidhan Sabha of, Madhya 
Rradesh, after ,minor acCidents, in 1982, 
~~a' legislators' including Shti Mahendra 
,'~r4Pa, CPJ lIad raised a ques,jon, 'abeut, 
'tile,' loea'tion., The, reply of tbe: then, 
Congress (I) Labour Minister, Mr.'Tara SiOSh 
is : ~'6Rs. 25 'crores had been invested in that 
factory. It is Qot a piece of atone which 

. I can pick up and place, at, som~ other 
place. '~. It is not only that, it is posing a 
bi, danger to .. Bhopa1 or' there is such 
possibility. 

'Despite repeated minor incidents, of a 
very serious n'ature this was the attitude 
taken in the year 1982. So~ I 'would ' like 
to point out that this genocide is a result 
,of long standing crimes which have been 
perpetrated in'that factory. I demand that 
the factory be forfeited, all its property 
be confiscated, including its research and 
RD Centre. 

Now. I would like to point out tbat 
you have stated that 1,400 death have been 
registered. As I said, the other day, 1 had 
been to Bhopal on the 16th. I spent the' 
whole day with the people there. This is a 
serious matter. They 'stated tbat all the 
people had Bed a~ay. They are now coming 
back. They told me that' at least there 
were 5,000 dea ths. 

And about the relief that' has been 
I~ve., ~p to, now I fou'nd • that the Railway 
employees who are rather much more 
organised. then allY or tbose jhuggi-jhonpri 
people, even among tbem there were deaths 
of 41 employees and of 69 family membetS' 
that is a 'total of 110 cases have been 
registered up to now, that is by 16th. Only' 
57 cases have" got some ~ompensation 
which is being offer~d by the <i Madhya 
Pradesh Government. So my point here ,is, 
that it 'is·all very inadequate and your, 
figures are really not taking'into account 
the fact that many peQlPle', ran away and 
~Y are'co.ming back',now. 

Now, a big 'problem is, ,'t the ...moment 
the, cer'i~cates ,that 'have been is~ued by 
,t,he- boapit,als are no Alore menJioilinl that 
t)lo" "eaths .re due tt? t~ gas' ,l~k~ae. they' 
are living ,other ai1r:neDt~.,1ike' tU~"c,~lQsis 
'~Qm~ch" aQbe or s,omo ~tb,ers~. ~er~ • it 1& 

grave danger, because' tbey ,wilt -Dot~.Jio in 
a position ,to claim any compensati9n , .. RB 
the b~sis of tbose "certificates unles~l J.be 
death JS due to the ~as ,poisoning. ~o. 
that i~ a grave situation. 

I met a number of peopJe. And J 
asked them how tliey . were feeling. they 
said. I am' talking 'about the Railw.ay 
porters. For example I will mentjon~"iQ 
Hindi: ,.' -

[Tranl/alion] 

uThe~e is severe burning sensation·in 
tbe chest. We cannot take anything eveD 
after four days, one feels nausea. We arc, 
unabJe-to walk or to see. " ,-

[English] " 

An the organs ate affected. That wu 
the, very serious impression from ... 11 
sections, not ~nly from these porters. I 
had been to the Railway' colony, I "bad 
been . to the other affected areas. ' 'Thoro· 
,the wO}llen. are·, n,ot able to see propedy. 
They say tha t they cannot even make IMttllI 
becausl they are not able to see properly. 
Those, ,who thought that they.. were 
completely cured earHer are being a1fected 
by ne-wer and newer diseases. 

Now. lot of discus,sion· is, going OR 
about the peopJe who have been affected 
by the gas poisoning especialJy. the poor 
people. I saw,a woma~ who was pregnaot 
d~riDg, that gas tragedy. After a few' daya 

, sbe gave birth to a ,child wnich was still. 
, born all blue, in colour. That blue coJogf . 

would not have come but for the,«aa 
poisoning., , 

, ,Now, a very serious problem it w~t 
is really going to happen to those who have 
been exposed to that hazard. They are 
not dead, but tHey will be, Jivins cr~pses. 
W~at I say, I really shudd~r.if that iI'tho 
si!u,a tion that is going to develop., Wbt 
wlll,bappen after s~e time? 'As yOU vol1 
well know, NagaJaki and Hiroshima are 
being talke4 about, 'not withoUt aD)' rea8~' 
t~ r~ason. is ,that tbis very lethal PI 
pOISoning will cre~te a similar 8~tuatioD.' , 

MR. CHAIR.MAN': Please ad~~, 
Qair. ' 
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SHRIMATl GBETA MQKHBRmB: 
'J very much like to address you morc than . 
anybody efse. because you. wiU feel the 
pai~ ~.~ the people muc~ more, I.believe" 

AN,HON. MEMBER': Why "1' 
.. 

'SHRIMATI GEETA MUKHER~EB: 
Being a woman, naturally,! Without any 
aspersions on my male colleagues, they wiU 
feel equaUy, I hope. 

• 
I f~lt most· distressed about its after. 

effects. .' I asked the peopl~ there as to how 
~ey were feeling. They said : 

[Trans lation] 

Lot of medicines are available but they 
aere not producing ,any effect. 

{~nglish] 

They were getting fot, of medicines,' 
but 'those' medicines were not producing 
any effect. This 'was tbeir feeling. And 
this is the real state of affairs. ... 

.' .The pnion Carbide has said tliat there 
is no . cyanide poisoning. But' there are 
·competent authorities who are saying that 
it is there. I would request the Minister 
that tbe pOlt-mortem reports of tbe victims ' 
be published. There was an Az:my m2[ln 
who died in, the All 'India Institute of 
Medical. Sciences ~ here itself. .. In . his 
post.~rtem 'report. I . have heard, 
cyanide poisoning has .been found. In any 
case, . this long,-standing controversy that 

lis going on. wi'll come, in the way t as J 
,believe, no indeptb medical' , investigation 
has been done .and no amount of piJJs will 

·give them an~ reJief. Therefore, I . partie 
cularly draw the atteotion of'the Minister 
towards this aspect. 

. About the question of ~at.Dlngt r wouid 
hke to mention tba t· day when this gas 
leaked it was 11 a,'m. The Minister, ill his 
statement, has said ~hat ,the Government 
mobilised aU vaD$, etc. What I .have come 
to know is this. ' When this gas leabge. 
s~~lrted, ,there was no warning for, a long 
hme. Tben, there was just a siren. Siren' 
I~$ on oft" and on in a fa.Clory. Neither 
fr~m the side of Uj:llOD Carbide Dor from, 

tho iide or Madhya 'Pradesh Government 
. was there a, pubJio' address system ,at any' 

point of time, as to what, the people·wer~ 
.supposed to do tbrougbtout' ~e night, ,and 
what they bad to do. . In fact" the, fir.,' 
public address by' the Madhya Pladesh 
'Government ,was in the' morning at 6 a.m . 
sayingJhat DOW tbe gas had go~e away and 
that all of them Could go home. Then 
whil t . happened and why so many deaths? 
When the _gas started coiniri~ from the 
station side. towards the' other ,locality, 
what happen'ed 'was that ,people did not 

'know what h'ad happened. They sta(ted 
running towards the factory side. That 
running meant 'inhalation of tremendous 
amount ot that 'poisonous gas, which caused 
so many deaths. Had there been any public 
address 'system in the, beginning telling the 
people to do tbis and do tbat, then these 
people would Dot have run towards tbat 
.factorY. Not only in the matter' of so 
many deaths but also in the' matter of 
victims or· its serious after effects, this 
failure to work at a'proper time and manner was a very serious thing. I am really 
sorry to read in the hon. Minister~s 
statement 'thal the' St~te Government 
authoriti~s took immed·iate action to 
mobilise transport and med_ical personnel. 
ThiS is not a fac't..· . 

Since, Madam, you will ask, me to 
conclude quickly b.ut since I had been tbere' 
and people told me repeatedly to't-take 
tbeir voice to Parliament, I feel duty bound 
to say these tbin~s. ' .. 

About this .question of particular effect 
on women and, their progeny, ,they have 
parHcularly asked me t9 . demand, .that this 
s~ould be very secious_ly gone iDto. I request 
that this be. done. ' 

libra. 

, ' . Now, about the que.stion of Union- Car. 
bide's ·bebaviour. 'I -have already shown y.ou 
tb~ cartO,on. But that apart, I would IikJ 
t9 ask',certain 'things. I· ha~ read that 
U,nion Carbide - is t~iDking of opening 
'another factory 'over thero 'to give employ-
~nt to the people. 1'tlow peop]~' of Bhopal 
'are: really afraid at tbe namc of. the wOrd 
·OIuJtiD8tion41·~', They say: nothing dOins, 
Government must coofiscaie this DfODertv. 
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· Not oniy tba i, theY·-say GoverDlIlent should 
take money from them for etecting its 
own plant of a different. na~ure' which .can 

· be holpful in production witbout producing 
that ,kind ~f poisonous ·gas. They say. ·this. 
due :to· the situation that a ~ery large 
number of population haa really . become 
physicaHy ineft'ecti:ve.· If you see them, 
you will find that they just cannot carry 
th~msel~es. : Lot of them are ·daily .. waged 
labourers. They do not . expect tha t in 
future· they wil~ be able to do tbft very 
hard labour. So~ what is most importan1' 

· for the Government is"t~ find a way to' 
'open a factory ,of the kind or to open 
industries of the kind 'which can give tbeJll 
light labour if' you really want to save 
them. No heavy labour can be undergone 
'by the amicted people for a long .time: 
i do not know whether this has been gone 

· into. 

Ever)' body is askipg one thing' as' to 
what was happening in that Research and 
Development Wing. This question has 
arisen very pertinently .because everybody 
has said that there. was no question of so 
much MIC being stored when there were 
no safety arrangements 'for so much' MIe. 
If that is so, I would like to know whether 
that R&D Centre, was ·being used by 
this multinational company fat some other 
testing of poisonous gas 'and using the 

. population of Bhopal .as BJlinea-pigs for 
preparing their own imperialist, bosses for a 
chemical. warfare on, some' other country 
'like ours or on, our own. cou'ntry? These 

.. are the questions which are afBictini the 
minds of the people of Bhopal whom~ I 
am afraid, this sta'tement hardJy consoles. 

[Translation], 

SH~I ARVIND NBTAM \Kanket) : Mr. 
Chairman, Sir, Bhopa) gas tra'gedy has been 
the greatest accident of this century in our. 
co\ltitry in which bundreds of people have 
lost "eir . lives. . Union Carbide is'a muJti· 
national company and. as you know,· aU . 
. t~e multinational co~panie$ have the same 
attitude-double standard for working in. 
developed countries and' developing coun-
tries. As. a result of that double standard, 
such ,8" major tragedy bas taken. place in 
'Bhopal. This, factory was· establ·ished. in 
19'69.' ]f we loOk . at its administration 
for the )ast ': ~\Vo" y~ar8. it. a.,peara that 

;'um1ui a(td animaJ life 
al'Bhopal 

. tJnion -Carbide' wanted to run the (actory 
with the minimum number of workmen. 
During the 'last 'two : years this company. 
bad reduced' the strength, of important 
personnel; for instanCe where 11 
operators' . were required the worle 
was being got done through only 
~ operators; where for tnaintenance work 

. four persons were required, they were get-
ting the work done thropgh two' persons, ' 
and the whole plan.t was being 'Operated 

, with the' help of only 642, whereas there 
should have been 850_.£ersons. In this way 
you will find that t. had reduced, the 
staff in almost . all important departments 
on maintenance sj~e and technical side, 
which ,shows that . though . the Plant was 

,important one yet the· management of 
Union Carbide did not operate it with the 

· seriousness it deserved. 

~ As ~on.· Member, Shri Eduardo 
Faleiro, had said . that if one visited the 
plant at West Virginia and then visited. 
the Plant at Bhopal, one W9uld find a lot 
of· difference in tbeir' maintenance and 
safety measures. It is the result· of the 
carelessness prevalent there tbat hundreds 
of people ha~e lost their iives and such a 
big accident has taken ·place. ' .. 

1 would like to point out here that 
, the Trade Unions working there and parti .. 

cular,ly the Trade Unions affiliated' with 
INTUC and Bharatiya Mazdoor Sangh, "had 
submitted their suggestions regar~ing safety 
measures before the management· a number 

. of times. But the result of tbis suggestion 
was that -two employees, who were con-

· nected- with INTUC were d.ismissed and 
one employee connected' 'with Bharariya 

· Mazdoor S,!"gh was also dis~issed' by 
framing false charges against ,them. ,It 
was oat in their own interest but in· the 

· interest 01 safety measutes tha,t they had 
~ade, the s~Bles~ioils but the M'anage~en,t 
dl~missed them by. framing' false 'chargeS 

: against them. It has been 'tbe attitude of 
. the Management and Administrators thero 

to cur.b th~ trade unions. rhey used wro~g 
methods to suppress them and dismissed 
'the _emp~oyees- and ttrminated their set-
vices. ' The ~fanagement of Union Carbide 
used such tactics and it clearly shoWS, . that 
nd.~t~ention was p~id to the safety 'o( ~' 
. Plant and that. Qf the employees. 
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There has been a talk of compensatio n
here. r can say OD behalf of Madhya :
Pradesh Government that the Chief Minister
provided whatever· prompt . relief was
possible in this major accident. Efforts
were made to provide substantial relief by
the Government and the Administration.
Unfortunate ly, the accident took place at
midnight. Had it happened during the ·day,
to many lives migh,t not have been
loss. As the accident occurred at mid-
night, there was heavy loss of life and
property. But arrangements for facilities
such as medical, rehabilitation camps etc.
were made by the Madhya Pradesh Govern-
ment. Voluntary organisations also
contributed in this regard and we are all
grateful to them for their role. Our Prime
Minister postponed his election programme
and visited Bhopal on the 4th instant to
make on the spot study of the situation.
So,it can be said. that everything possible
was done by the Madhya Pradesh Govern-
ment. Maybe there were some short-
'comings but it was due. to the fact that
hundreds and thousands of people were>'
affected. Sufficient medical aid for all of
them was not available ·there and many
hospitals were also not there. But even··
then all efforts were made. Temporary
hospitals were set. up in tents. Arrange-
ments for rehabilitation were also made.
In this way we can say that, keeping
the circumstances in view the steps
taken by the Administration deserve com-
mendation.

I would like to draw the attention of
Hon. Minister to one thing. The Rail-
way staff devployed there, particularly the
Station Superintendent, Shri Harish
Dhurve saved the lives of thousands of
people by sacrificing· his own life and
stopped many trains from reaching there.
I would like to submit that. some special
relief should be. provided for there fami-
lies, either by the Madhya Pradesh
Government or by the Ministry of Rail-
ways.

In .the end, I would like to know some
facts from the hon. Minister. As Mr.
Faleiro has said, I also feel that recom-
mendation made by the Department .of
Environment regarding policy on Industries
allocation is quite appreciable. This

policy has been submitted' to the Govern-
ment of India and the Ministry of Industry
by the Department of Environment." I
would like that after this accident, that
Policy should be given serious considera-
tion and after consideration, our efforts
should be that all the industries proposed
to be set up, whether it is connected with
Gas or any other industry, it should not
be set up near residential areas. This
should be kept in mind by the Govern-
ment.

All of us know· that the equipments
given to the developing countries by all
these multinattonal companies are out-
dated. I would like to know from the hon.
Minister the number of such plants whose

·equipments have become 'outdated in
western countries and are being used by
multinational companies ·in this country.
Have such companies taken any special
steps for safety?

Our Environment Experts have pointed
out that we have three Acts in our country
(I) Water (Prevention and Control of
Pollution) Act 1974, (2) Air (Prevention
and Control of Pollution) Act, 1981, (3)
Insecticides Act, 1968 and after this acci-
dent there has arisen a necessity to make
a number of amendments in these Acts,
because there is no provision for
punishment in all these Acts. I would

. like to request the hon. Minister to con-
sult. the Ministry of Law and make a
provision for awarding puaishment in
these Acts so that exsisring laws in )lur
country relating ro Environment are
properly enforced. Will the Minisier take
some steps in this regard?

,,;

';

[English]

SHRI C.P. THAKUR (Pa tna) : Madam,
Chairman, I feel privileged to speak on
this very. issue, but at the same time I
would say that I never thought that I will
start my talk. on a very tragic issue like
this and more so on the . medical one on
which I have been lecturing for the last
20 years.

.J, All of you agree that the year 1984
was a year of crises for us and the nation
had to face 'many ~ad events .. We had not
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yet recovered funy from the cruel assassi .. 
na:tlon ,t>f our Beloved Prime' Mtnister, 
when w~ ha<l to face one of the greatesJ 
trajedies . ..,r tHis', kiIid. Now, We mus,t 
commend' our Prime ,Miilister', who rushed 
to tha t spot did" everything for the victims 
arid 'put the Sta'te Government on full' 
alert fQr any remedial measures. But,' cer-
ta(rily, as pointed out by many Members 
an' 'indeptb stuey and analJsis of., this 
tragedy will help us to chalk out a fool-, 
proof preventive programme so that 
similar episode. is not repeated in the 
future. 

Now~, all of yon will agree that In~ 
is'; Jeading towards indust:rlalisation. "IIIffi 
tbls !process of grdWth and, industrialisa-
tion you have to deal with deadly 

. pdilons Bsd ~hemicals·. 'You cannot do .', 
away with that. But at the, same' ·ti~e < 

you have to tie very 'cauti-ous about formu-
lating. pteventive devices. ' 

Now a ,word about" pesticides.. They -
are a group,ofl compounds wliich 'include', 
j nsecticide, rodenticide, fungicides, :he.rbi .. : 
cities and fumigants. Now, the medi_cal 
asp:ct of' this problem can arise either 
due· to ac~te expos-ure as hatlpened -in Bhopal· 
or-due to chronic ,exposUre. Now its acute 
exposure 'can .cause, severe eye' irritation," 
cOlljunctivities leading, to blindness. It 
maY . also c,ause skin irritation. The., main, ' 
effect, Qowever, is on lungs. It causes :. 
damage to the vessels of the lungs 

. c,ausinlideath due' to pvlmoDat'y oedema 
or chronic lung problem later~ These 
exposures might cause JUDg cancer, (Car-
cinogeBic)~. gene-disor.ders (Genemutation) 
and, 'abnormality in unborn. children (tera., 
togenicJ. T~ere is a chronIC effect. of 
pesticides that every day we ,are taki~g
pesticides in food. fruits,. and vegetables. 

" They are contaminated with pesticides. 

. Once .we: were studying the causes of' 
poisoninl in the .Patna .Medical-· CoJIeIf!' 
Hospital, 'and the House ,'wiU ,be slltprise.d 

.# to' know" that ·t~· cOJ'DmdD~t 'cause! 'be , 
pdftonhlg :was 'pOis'OniU8" dri~ to· pesticides.' 
Reprdfng- the ',chemica'" as~ct 'of 'It; tills'" 
metbyllsocyanate is' pr~ced"b,.'phos8ene~;. 
a gas'''' whicb') itself' is' a .pofS.OflOU8 gas; . 
1Vhf~' ~cts'''Whb·Qletb.,l'and the pb6SIeUf! " 
is • produc6d'..,,· react'Ii"'catb-01l ~oli(Jxrder 
witft~toxte~chfo1iQo" rhC ~ 'itidOfttY .theretdro' . ~ """'" ' 

"'IIman and aniinolli/e 
at Bhopal· 

has to . deal with many ,toxic and harmfcll 
, agents. So, we have to be very careful about 

tbe formulation of the preventive pro-
gramme of this industry. 

A word about prevention .. ' For such 
an industry two kines of preventiqp should' 
be thought of. One is prevention against 
recurrence of such' accidents' 'and ' secondly; 
in 'the medical parlance, tber~ is a talk of, 
disasteT planning. Disaster planning is on 
how you Can cope with the tragedy of high 
magnitude as has happened in Bhopal. 

Regarding prevention of such tragedies. 
I ~y point out a few tbings for the House 
to'considet. As pointed out by some of 
the holi; Members,.it is alleged in 'tbe 
press-not in the national press, but in, 
the ipternational press-that most of ,the' 

, multinationals dump, their outmod~d 
technology in. tbe developing countries and 

, they also obstruct lhe dev~loping couqtries 
in getting the' latest technology. In tha t 
way, it barms the country in two ways-
firstly, it does not 'aJJow the country to be ' 
uptodate, and ,secondly, working with, the 
oMolete technology, the chances of acd-' 

. dents are more. . 

Regarding the geographical location of 
tli. industry 'Or any ,such dangerous industry· 
for t~t matter, tbere have. beeG a lot of' 
recommendations made by many' ecologicaJ 
committees. They· should be taken into 
account . 

Safety Engineering is not there in, most 
of the developing countr'ies. So,', ~fety 
Engineering' ~hould be provided i& the 
curriculum of'· the 'coUeges. The· Safety 
'Departmeot~ ,of ,~_ iqdustry' is al.ways a" 
small and uncared _ Department of. the 

.. 'industry. Tbe people think tbat they are 
Dot in ·tbe general fun; they are neglected. 
So; "that' should be given importance. The 
sa~'ty.-pr9cedure should be mos.tty handled' 
by the Science ,and Techno IQ8Y wing o(t~e 
'Government, of India and there should'be 
a peri9dicai'check of'tboSe industries. 

Further, the credif;Jili ty , of any, 
multinational company should not be judjed 
on its, ·financial standing' alone, but it 

. should be judged by its . perfOrmance OD 
_Nty ·frollt. ' . 
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Regarding the multinationals one of 
the leading journals ,in , America~ Wall 
Street journal, said a!:>out the Union 
'~arbjde: . 

"It i~ an uDwieidly giant run amuck; 
pta~Dg . 'often into mindless. new 
ventures." . 

There are reports that the 'Union Carbide 
.. has not'taken due ·care in safety procedures" 

iii other 'developing -countries, like 
IndonesIa. S,o, tbis als? should ~ taken 
into account. \ 

Advanced ~oncepts like computerised 
multi-tier accident prevention signaJling 
system must be provided.in accident prone 

. industries includin_g in this industry. 

, The Ministry of Petroleum" 'and Chemi-
cals' should also think of gearing up the 
Research aod Development Wing to get the 
alternatives to pesticides. The UNESCO 
has suggested ,ce(tain alternatives to the 
pesticides. Aft'er all, these' pesticides are 
used 'only' for bigh yielding varieties o( 'crops 
and these ,crops' are grown only by big 
farmers. ' So, for the overaU -'increase ' of ' 
the agriCultural output, you' should take 
care of the marginal farmers and a~so he\p 

.- them. Then, t'he alternatives -to. the' 
pesticides should be 'thought of and ih~re 
should be a Research Department ,to think 
about the a1tern~tives to such deadJy, 
pesticides. 

Nowt there is a Commis~jon ofJnquiry. 
no doubt~ ,I do not want to dlla'te OD it. 
I do not want to take the time of tbe 

,- House.. But. I would Ute to mention 
certain poipts which S~d. be taken '~ot~ 
'of by the Comm,ission : -

. ·(a) whether 'the safety standards 'in 
India' are- identical, to those _in 
U.'S.A.; 

(b) what ca~used 'the whoJe liquId to . .' 

change i'nto gas; and 

'(c) what ,wa~ t~e, offendi.og· age~t
,.~hQsgene or MIC 

There- was, .a cOI1trovCl'sy in the newspapirs 
~ to 'w~t was ~be oifendiDi alenf. . ' 

humipJ mid ;"'lmai JI/.' 252 ' .. 
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-A' m~dical record of tJte, 'persQ,s w~ , 
. died' should be mai~tai'iled SO "hat': 
para~e1ers like age, sex, economIC 
conditions etc., making tlleIll more ,prone to ' 
let~aJ 'effects could be known. ' AJI the 
people in' Bhopal exposed to ,the gas should' 
be watcbe~ for' 15 to 20 yea.rs for the 
development of any 'ca,ncer, birth defects 
and neurological disotders. etc. It should 
be done' at th~ cost of the company. The 

, ill effects of a'ramic explosion a't Hiro,· 
shema and Nagasaki are still mO,nitored. 

A parliamentary Committee should be 
f~ed' to study and suggest a com~' 
pr1lrensi~e measures .includipg' legal ones 
as we see tbat we are still not 'sure what ' 
legal steps should be taken. So, comp-

,rehensive steps shout be suggested to meet 
. .-ucb a catastrophe. . 

THE'MINlst~R OF STATE IN THB 
MINISTRY OF PARLIMENTARY 
AFFAIRS (SHRI GHULAM NABI' 
AZAD) : Madam, Chairman, I would like 
t,o suggest, tha:t tomorrow we should, 
dis,pense with Lunch Hour,. if the House' 

, has '0'0 objr"ciion.' (Interruptions). You 
c~n h~ve your lunch but the House will 
continue'to sit because SQme more, discus~ 
sion may, *ake place as most of the Members' 
of Parliament would ,Jike to speak on the 

, Motion - of Thanks on t~e. Presiden~ '8 
Address. 

MR. CHAIRMAN : I hope the House, 
. has ,agreed. 

. SHRIMATI GEETA MUKHERJE~ 
(Pariskura) : I hope ,our 'young Mi,nistet' 
will treat us with Lunch' in tbat case. That 
would be in the fitness of things. 

SHRI GHULAM NABI AZAJ): ,You . 
, are welcome for both Lunch and Dinner. 

, 17.u hours. 

, : SHRi Jl.P; DAS (Krishnagar.) : Madam 
Chairman. at' the very 'begin.ning, I. am 
sorry. to point out that. the' hon. 'Minister, 
has not mentioned anywhere about· the 

: rolo of the' U.S. multi-nationa I" Union 
Carbide, in his, 'statement.' Madam" you 
know tbis multi-national 'company should 
be, held responsible, fqr,' this ,chemical: 
disaster aDd cbetDieaJ h~oc.ust. 
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Madam, Shrimati OeeJa Mukherjee has 
rightly said that this company has commit-
ted a genoci~e' on the people of Bbopal~ 
oni ,thos~' who were living' in the city' o( 
Bhopal, around the factory, Union Carbide 
plant. As far as we could gather, a t least 
,90 per cent o,f the . poor have been killed 
due to this hot'ocaust .. Madam, this 
multi-nat)onaJ; U_r:li·on Carbide could not 
take the necessary saf~ty measures. Due 

, to failure of safety" measures_. near about, 
2500' people have so for been killed. At the 
same time, about 10,000 to. 20,000 people' 
have been affected by this disaster of the 
leakage of the MIC gas. 

It wa s found du~ing the investigation 
that tliis pJant was manufacturing and storing 

. phosgene gas also t along with MIC las. 
The phosgene gas is banned for being 
stored in a plant. Since the First World 
War' there is an international regulation 
by which the' phosgene gas has been banned 
for storage.. But phosgene gas was found 
stored in this plant. This shows that the 
management of t~is plant did not co.ply 
with the regulation tha,t was imposed for' 

, the storage of such a dea~ly gas. ' 

'As a matter of fact, the Union Carbide 
had never ~bid'ed by' the rules and regu-
,lation imposed by the Government. The 
,Government also could not muster c~urage 
to inquire into whether such rules· and 
regulations were ever being impleme,nted 
by the management of this plant. 'therefore, 

, we' are of the opinion that this disaster is 
due to the inaction of the Government and 

,a)so due to· the failure of the safety system 
of the Uni,on Carbide., ' 

,So far as the safety side is concerned, 
the Union Carbide, this multinationall, of 
'the USA" has, other pesticide' plants in 
other parts of the world~ It hJ1s a plant 

. in Virginia itseif, in USA, -and that is the 
most sophisticated and uptodate plant.' The' 
safety tpe~sures have been made uptoda,te 
there. It is 'computerised also,. But the. 
safety-system of, the Bhopal plant was 
neither sophisticated nor' computerised. 
On the other, band, it has been gathered 

. that thjs p~ant.' a·t BhopaJ is second .. ha,nd 
piant.- Most prQbably. it, was 'outdated in, 
USA. -This pla'nt was: proposed to be, sef 
up.in Canada. Bu·t 'Canada refused' to . 

imporfthe plant from USA because of its 
lack of proper safety system and it was not 
upto the 'standard that wa.s desired in 
Canada. But' that plant, a second-hand 
plant, cOQld be easily' exported to India 
and ultimately this "plant was' set up at 
Bhopal. Since this plant was not having 
sophisticated, equipment, it should not have' 
been allowed to manufacture MIC or 
phosphorous gas. The system, was not at 
all up ,to date. It was neithet: sophisti-

-cated nor in aqy way modern. So, its 
Jicence for the production should' have 
been withheld a t the very ~ outset. But 
that' was not done b~cause the Union' 
Carbide or the big multi-nationals always 
could put som,e sort. of pressure upon the 
under-developed countries, particuJa:rJy 
countries lik,e India and ultimately Iudia 
was . ready to accept such a p'ant Withont 
the modern system. This" out-of-date 
system was responsible for this chemical 
disaster which killed' thousands of 
peopJ:. 

A~ far as the statement of the hone 
~iDjS ter tba t a bou,t 1 ,70,000 persons are 
getting some s,ort of medical assistance, 
from them the hospitals and dispensaries 

, set up i,n Bhopal temporarily -is concerned, 
I have to say that when lakhs ot people 
are receiving treatment from these hospi-
tals and' dispensaries, you can very ~ell 

imagine the magiQtude of the disaster 
and, the nature of medical aid 'being. 
given by ibeseJlospitals'and dispensaries. 

This magnitude of disaster proves that 
~ ,the Government as well as working people 
, should ,take proper' care before such 

plants by multi-nationals are set up in our 
country. At the same time, the Govern-
menJ sh,ould take care about' tl_1e other 
hazardous plants, particularly the chemical 
plants which, more or Jess", are· responsible 

'for pollution ..of ,water and air. They, 
po~lute the -atmosphere iIi such "a manner 
tbat .some times Jots of peopJe (aU a 
prey 'to', the 'industrial waste discharged 
from these chemical factories. This patti·' 
cular Union. Carbid~ has caused' such ,a' 
great tr~gedy ,at Bhopal, the 'magnitude 
of which can ~ ·compa.red to tbe disaster 
of Nagasaki and. Hiro$hima. This fact 
bas ' a tready been. poin ted out by ,somo 
of our Mem~t:s. No other incide~t or' 
ocCurrence' of such a' maim t~de took. 
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place anywhere else in the industrial world
at any time.

As far back as 1975, 'Shri M.N. Bach,
Administrative Officer of the Bhopal
Municipal Corporation passed an Order
and he asked the Government and also
the management of the factory to shift
the factory outside the boundary of the
city. But that could not be carried out.
On the other hand, the Administrative
Officer was immediately transferred to
some other place, and some of the people
living around, the, factory were shifted
outside the city boundary. Some time
later, the people again somehow or' the
other started living in huts and shanties
around the factory. This area was part [;
cularJy affected by the disaster. Most of
the people who fell victim to this disas-
ter were the people living in those
shanties; some people who were living in
Jayaprakash Narayan Nagar were also
affected; those who were living in or
near the railway colony were also affected.
This disaster is such that it will have its
repercussions for a longer time. It may
have a very adverse effect on the people,
and this adverse effect might make the
people parmanently maimed and dis-
abled. In his statement the, Minister has
stated:

"Persons affected by the gas suffered
eye irr itati on, cough, breathless-
ness, nausea and choking sensation,
etc. "

But by now it has been found that the
victims are suffering from such other
diseases as nervous breakdown; the brains
of some of these victims have already
been affected; we find that people are also
suffering from trouble in the urinary
system; their hearts also have been
affected. So, it is not simply confined to
skin irri ta tion or brea thlessiJess. It has
done more harm or greater damage to
other important organs of the human body.
Therefore, Government have to take
suitable steps so that such hazards can be
averted and also necessary medical aid
should be given to those who have been
affected by the gas disaster.

Lastly, I would like to ask one or two .

questions regarding setting up of Research
and Development unit in the Union
Carbide \ India) Ltd. The Union Carbide
(India) Ltd., over the last two or three years,
has been, on economic grounds, retrenching
or retiring some people. Oil other hand, the
Research and Development Unit being
upgraded with high-salaried persons; some
Ph.D.s, some M,Sc.s, have been reecruited
for R & D Unit and it involved much
more expenditure than what it incurred on
account of the plant itself. Not only that,
it was also found during investigation that
an agreement has been reached between
the Union Carbide (India) Ltd. and the
Union Carbide in the USA that, the data
that will be found out in the R & D Unit
of India will be passed on to the USA at
a cost of three lakh U.S. dollars. This is
a huge amount, no doubt, and thisamount
was spent on research and development
w.ork in a unit under the direct manage-
ment of Union Carbide (India) Ltd. The
research was mainly confined to the area
of tropical pests and the research and,
development would cover the grey area
between peaceful application and biological
warfare. I would like to know. from hon.
Minister whether he would confirm the
research work is being undertaken by this
Unit and whether any data regarding the
biological warfare system is being worked
out in this unit.

As regards relief measures and
compensation, the hon. Minister has stated
that some reHef measures have been taken
by the State Government and the Union
Government also and the relief is being
provided to the victims of the gas tragedy.
Some hon. Members have already pointed
out that, 12 Kgs, of wheat have .been given
to the victims, particularly to those who
could not go for their duties. In this'
connection, I would like to draw' the
attention of the Government that a group
of victims and their relatives sat on 'dharna'
before the zesidence of the Chief Minister
of Madhya Pradesh protesting against the
inadequate supply of relief. I would like:
to know from the hon.Minister whether
adequate relief would be provided to the
victims particularly those who are not able
to work for some time and also adequate'

compensation would be given to those
injured in this tragedy.

"

j



~7,'" Df8C. 011 '.·$t. ,..: MAGHA •• 1t06IS.fU) hIImtm imd ail/mil/life 
al Bhopa! 

258 ' 
tr~ic losl 0/' 

[rran$#on) , 

SHRI ' DAbBIR 'SINGH (ShabdoJ) 
,Madam Chairman, tbe' whole House and 
tiie~ cOllfttry is plunged in grief':due 'to 
Bhopal' MIC, Gas Tragedy. We 
all share this sorrow. I would like' to draw 
attention tb. two or three ibiDls. 'Mr. 
Dandavate poinred out that tbere was: 
shortage of doctors arid sufficient medicines . 
were . also not beinl sup~lied. ,In fact, 
according to' my information, ' initially 
tbe doctors in' Bhopal did not know tbe 
medicines and the treatment to be given 'to 
persons affected by MIC 98S. But a team 
of specialists went there from Delhi '81:ld 
suggested proper, medicines and tb'en these 
were given. It was also reported that 
keeping in view the large inflow of patients 
in hospitals, it became clear' tbat doctors, 
would have to be drafted from o'ther places 
also. . Action in this connection had been 
initiated during the night itself. Teams 
of doctors from other plact!s aJso reached 
BhQpal in the forenoon of 3rd December. 
Patients were treated in 12' temporary 
dispensaries set up for the purpose' and 
also In 21' hospitals and dispensaries of 
Bhopal. 700 doctors including 200 doctors 
from outside attented to the patients. I want 
to submit that Madhya Pradesh Govern-
ment did provide assistance and 'tbe family of each deceased has been given a grant of 
RS. 10,000/- and those who are 'in serious 
condition, they have been g{ven Rs. 2CYJOP 
and -ordinary 'patients under observation 
have been given RB. '1000/- each. I would 

. ijk~ to submit that if possible., more amount 
may be given. ' 

, I would I~ke to submit another point. 
As Shri N~tam has also sai it' was midnight 
and as the factory is. situa ted in a thickly 
populated locality,' the people did not 
know in which direction to escape from 
the gas'. According to figures of iraveyard 
as on 8.1.1985, 1408 persons, bad been 
b~ried, but what is ·tbe'· number 6f tbose 
_ho left Bhopal for other 'places alid died 
\11~re ? I wou Id request the h:on. Minister 
..to' direct the Ma'dhya: Pradesb 'Govenu:neol 
to conduGt a survey to ascectain the' Dumber 
of- patients' who' died outside 8hopal and 
'.hat is being done in their case"" , .... ,. , . 

. ~ 'II.' ·./ls fa ... as leBal 'a'id is ,-~~ed. Juid~ 
lbNwaU.v"it~ tlje. plaqo., ,'n.a9 M,i9i,~., .. , 

of State for Law, Sbri . Bhardwaj also went 
there and according to my in,formation it 
w~ announced on 7.12.84 that the gas-
affected people would be given free. Jegal 
aid under this' scheme by relaxing the 
eligibility criteria. Some figures have also 

. been given regarding the number of 
families surveyed so far. It has been stated 
~bat . till now particulars of 11- thousand 
families have been compiled and survey ,in 
respect of 60 thousand persons h~ve been 
completed. The breafup of women, men 
and children has also been given in it. 
ACcording to it, the 11 ,000 families covered 
by the survey consisted of 15,365 women, 
21,760 men and 23,i()9 cbildren. My submis-
sion is that DO doubt the finding of this 

. surve, arewith you, but a survey in respect, 
of cases admitted in far-off-hos:>itals should 
also be' conducted, since people took 
whatever conveyance was' available that 

'fateful night to escape. 

I do &ot agree with the view that sufficient 
medicines not were, available, because 

seven camps were opened by' the Madbya 
Pradesh Government. In· fact three camps 
had to be closed as a result of decrease in 
tbe inflow of patients. Four camps are 
still working. I would submit that it is 
not a matter concerning a partlcujar party. 
In this bour or great distress, it becomes 
our moral responsibility to belp all ,the 
affected faQlilies wberever they may be 
If there is need, for their rehabilitation! 
we have to consider -how it. is to be done. 

I &Ill grafeful to the Hon. PrilBe Minister 
th.t be cut. 'short his Gujarat tour. and 
went to Bhopal on 4th instant and visited the 
patients in' hospitals and gave Rs.· 40 laths 
from tbe Prime Minister's Relief Fund. 
He further sanctioned a sam of Rs. 55 
laths. Thus, sufficient, funds have been 
providCd. The decision of Madhya P.radesh 
Government to provide legal aid and to 
meet the whole expenditlire on legal 
proceedinas, whether the 'case 'is -filed in 
India or in America, is commendable . 

I would only like to submit, that figures 
. from o,ther places may also be collected as 
it bas been done in the. case of. cre~tion 
around. of Bhopal. I also want to mention 
that the bilwa, Station is very ne~r the 
",~ge o~ .~~t._ . ~n .'~ t f~tcf~l DiSbt, 
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sbi i Hadsh Dhuive. Supat ~of the tlaitfty 
Station asked his whote stitff to go<'aw.y. 
But, as many impo.rtant 'tra'ins Passed 
th(ough Bhepal during thCf'night, he stayed· 
theren and sent messages to' all the ptaces' 
and halted tile trains,. He sacriftced bis 
life djscharginl his du'ty and 'he was fouod -
dead with telephone in '" his '-band. '., 
therefore, appeal to the Minis,try of 
Raiiwa)1 to see that his family gets proper 
compensation. Just no. an oppositien 

. member said that why.the Madhya' Pradesh' 
Government ,o~ the Central Oo'VerniJ:lcnt 
did DOt take up tbe ql1estion, of chiiming 
compensation. This matter has been l&ten 
up. The Law Secretary and;' Attorqey 
General of Madhya Pmdesh have gone to 
U.S.A. to take leial advice as to 'whether 
the case shou~d be 'filed 'thete or in India.,. 
Whatever ·compencatiori is set1led, that 
sbould be distributed equally according to 
rules. 

With these words I resume my seat 

SHRI c. JANGA .R.BDDY 
-(Hanamtonda) Madam Chail'4JlaD, 
it is a matter' of great regret ·t~t 
00 tbe'.. fateful nigbt of this inci-
dent in Bhopal, the Capital of 

'Madhya 'Pradesh, 'the Collector aad 
S.P. were not there at their bouses. They' 
ran away for rear of their Uvea. Whee 
water started' tricldiDl down' the eyes 'of 
the people and they felt, pain in their 
chest~ tbey ra'll up, the Collector anet' 
the S.P. The ,eJepbone belJ kept ring-
ing' but "'tbere was nobody' t9 pick-up 
the telephone. This sbow.ed that oIicials 
of the State Goftrdment ra n a way for 
tear 01 their lives. . 

This issue', had. been raised, io tbe 
~hya Pcadesh ~mbJy earlier also. 
Worker. of the Factory ... wer~ 'k,iIW on 
Bve ,occasioos earlier .I~o ,due to lea.~a_ 
of ps. In this connection, tbe, labour 
Mini.ter· of tbe State baa repJi~ that 
all preCautions bad been t~ken to e_tirO' 
that tbere was 00 lueb' leakase in futore. 
But what 6id tbe State' Labour Ministry. 
BOYirQItIDent Department, aDd tb! ~jt~or.to . 
do , The S~~e Oovet:odIeDt dld')lOt 
reodeJ' assista8ce eto ,be- ~*ten_' it Sfadutil 
,_vo PrOvidea.', 'la' 19"'; . ~. Muliiclpjl\ . 
Co~_r of' -.opal \W Satl 1biJ 
tWa ~y' .hoWCl ~ a1lIfttcl ". .. ' 

IulmiIIf tIIitI ~ ,Itj, 'I.: 
III B/roJMl 

because it was situated in tho iiriatt.: at-
tile town and abere cogld be ap "cci dent 
a~y 'lime du e to leakage of ,as. The onl)' 
r~itlt was that .he Was transf'Otred . (rOlQ 
t~Cre .. This clear,', shows that' the' Govern-
ment of Madhya Pradesh D~ver serioDsty 
considered tbe' question of shiftina ii}e 
Factory out of tbe town. 

, I,SI now ... .hOQ. lQeJ1lber said in dJo. 
Reuse "hat sufficieot arraDg&;JDC;ot. h4d 
~eJl made tbere .. f wouJ~likC to ask. jf 
su8iciept ,arranaements bad &e,o mad~ tlteQ 
wlU', tbis ,~ident too" plaQC. The number . 
of peopie killed, ther, hit. not -beep deter~ 
JIlined. ·Many I*>plc ar-e p~Uns ,reAt'!" 
ment in lWspitals, and disP,psaries' outai4o 
Bbopal. Therefore, I request that witb 
the help of copensus •• : 

, , SURf DALBIR SINGH : I would Ii. 
to . ~ say that tbose adapit.ted ouaa. 
Bhopa4 sh8uld' also be COIVci'od by th. 
survey. 

SHRI C. TANG AIU3D.DY: 
I ·would. 'tberefure, Ute to sa, 
tbat the number of tbose lt~lIed is rar ill 
ex cess pf the fisure given by you. Maily 
People are getting treatment in the hospi-
tals in tbe, neiabbouring towns of Bhopal 
and their number" has not been accounte4 
for. That is -why I am sugaestfDI thai 
j'f you check UP with tJJe eeDS~s .tben 
on Iy the actual Dumber of' tbose killed 
can be ascertained. tf :Census figures of 
1981 'arc compared with the populatioa 
of Bhopa) , we can find "tbe cotteCt 
figures .. 

lUfo~ts ',rc ~illl made to retain the 
fa~tpry tbcro. Some of the· ,State .MiDisteri 
hav. • .stated in tbe State Assembl, daaj 
t))ey wore prepared to relicease it. t would . ,.oId 'tor i.minedhite shifdl1l of dais 
~.c.l91"1' f~ thero a'nd it sboukt' bt . 
epqpirod .. ,to bow". the UceocO' 10 Clfta-
J,'ifll Ihi, fOttory, ill a pop\11ated .rea ... 
jM~~r \1ihea < MuiJici~' ~ Co.,.iMiCmlr 
JU"d 9.~r ·.~ri ,,..4 recom_iidecl t¥ 
:JbiJ ~ be ,hitted from, there, "yeft 
was 'ail~d :tp b.D·IU~ ~e', < li· ~ 
be 'looted' iiito .. to WIlen.et-dwOov" 
n1elJt ., o~ Madhya Pradet"· is ,re8~-61e 
'fortt fit i·:eit:" Ab ___ ..., eo •• iI.ia. 
•. .._ ·tIt ~ IbeI: ~ ;"' ... 1 '_" 



It 'diould be 'iuformed .bout the 'eakage 
, of gas -on six earlier occasions aJIf). The 
, eltent· of responsibility ,of th Untoa . 

Carbide as welt" as tbe State GofeMmeftt 
eOldd be. fully investigated. Th~ mati-et 
of reliceosing the Factory .oel the iodUfe" 

. . kmt attitude of tbe State Government 
IfloUld also be examined. 
{English] 

THf3 MINISTER OF CHEMICALS 
A~D FERTILIZBRS, AND INDUSTRY 
'AND COMPANY AFFAIRS (SHRI 
VBERBliDRA PATIL) : Madam Chair-
mao; several Members have .participated 
in the discussion. In my statement which 
1 had made the other day, I had said that 
this was the worst tragedy tbat occlJrred 
Bot only in Bhopal, oot on')Y in our 

, c:ountr~ but also in lhe entire" world. 

It is not an exaggeration if I say that 
although in tltis unit some minor accidents 
bad taken place in the past, nobody had 
anticipated that an accideilt of' this 
dimension was going to' occur. So far 
as Union Carbide is concerned, they started 
their activities in our country since 1967. 
Pirst tbey started their activities in, Trom-
bay; then· from Trombay. they shifted 
their activities to Bhopal, and they made 
an application f'o~ a Letter of Inte'nl for 
mlnufacturing MIC, and .out of MIC 
tbe pesticide' Called carboryl. A Letter 
of Intent was given in 1912, and in 1975 
.the· lietter of Intent was COilverte4 . ioto a 
licence. Since 1980, they have ~n 
manufacturing MIC. and also out of MIC 
they are manufacturing Carbaryl and other 
)JeSticides. 

At this stage, I want to ilafoim th 
lllaust Hopse that l'beFe is .an 'jmpemiOD 
in the minds of a ,;few Me.nalM1 tbltt . sbese 
MU'lfF.'Datioaals are maour~uri~ Bucb 
.. ardous 'chemicals en), ift *~jQI 
COtlilt~. It is DOt so. Even i.- ~e_loPftl 

-cOlloftteS. baZanleus... ' . 

f~ mo'p ... MADIIU DkNQAVATB:~ 
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where 'they . e.manate their- activities. So, 
I Wat; impressiog upon tbe member tbat, 
these hazardous clae~f. or -pes. icides 
are not O,aly being manufactured in deve-
topiDl countries but. they are also being 
manufactured in developed countries", So' 
far as (he manufacture of MIC and out of 
we, carbaryl is concerned, it' is being 
manufactured in America'. 

MR. CHi\,IRMAN·: Since the' time 
for this discussion is over, may I, with tbe 
permission of the House,' extend the 'time 
by half an hour more '1 

SEVERAL HON. MEMBERS: Yes. 

MR.' CHAIaMAN: So, the time (or 
this ~iscu~ion has been extend~ by half an 
hour mote. 

SHRI VBERENDRA PATIL: 'So, the 
MIC which they are manufacturing, they 
are. supplying it to other countries inclu-
drng tbe developed countries like France .. '. <, 
etc), Prof. Dandavate, while initiating the 
c:liscussiolJ, g~ve his version 'about tbe 
,?ases fQr this tragedy;. be gave some 
details how the siren did not' work for 
s!lme time, how pressure was raised in the 
tank, how the te~perature went upto 100 
degrees, how the chemical reaction took 
~lacX and all that. I do oot .want to give 
my reacti~Q to all that the ho,D. membel' has 
sa.id. . 

PROF. Mf.PHtJ DANDAVATE': You 
can give chemical reaction. 

SaRI VEERBNDRA PATIL : . .J do not 
want to give any reaction at al) because 
the commission of inquiry which ha\ been 
constituted by the Government of Madhya 
Pndesh is 'going ,into a'll these' matters, - . 
_ethe~ safety measures. were progprJy 
lakeD, wbether they wor_c adequate,' why 
taere WQ' leanae of &as which evapoqted 
iAto the atJn~p~t'llow' tbe 'MIC .liqUid 
fotnled in .the :' .... k aDd ~ow it became gas 
.., hoW i:t es~. So. aU tbeae maUers 
are eet.l. e~ iato by tbe commission 
.r ilMlutry. "oR 'GIeIIlber waut.' to know 
"'r, tIaere:. "VIII any. time PI'OJtamlDe 
lor dti8 'ColllPlissioa Df inquir, to IUbmit 
iII~;.. I .... ,.. iAfona tho Bouse-
'tblt while. coQltitutinl ~s ~ 
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of inquiry, it has been laid dowD in the 
, Government ,O'rder i'-self that tbe CJommis-
sion shall' .. comple~e tbe inquiey and shali 
submit its (eport by 15th March. 1985 to 
the State O,overnment; that meaDS in 
another two months the inquiry report' 
is going to be available; and after getlinl 
that ,report and in the light of that report, 
whatever further action is neccsbcy at the 
State level, at the Central level. will be 
taken. I 

Prof. Dandavate mentioned' that the 
task force has said that such hazardous 
chemical units Of hazardous industries 
should not be located in urban areas. I 
do not 'know what task force he is men-
tioning, but this industry was established 
in 1975; and at the time of convertin8 

,the' letter. of intent into licence, CSIR 
was consulted, DGTD was, consulted and 
the State Goverillnent was also consulted 
with regard' to the J.ocation. After com-
pleting·all these formalities, tbe letter of 
intent was given.. With regard to location 
policy, I must ,say that there was no speci-
fic Central Government location policy in . 
the year 1975 when the licence was given 
to this undertaki'ng., The stipulation bann-
ing'.Jocation of industrial units within the 
standard urban area' or' location near 
large metropolitan cities was enforced 
'only from Febuary 1978. in pursuance' i,r 
the indus'trial 'policy formulated in Decein-
bet '1917. ,So, this location policy 'was' 
fo~muJated in Decer:pber 1977 and it was 
euforced in February 1978 but . the licence 
was given to this party in 1975. 

PROF. N.O. RANOA: That was '. 
pity. 

SHRI VEERENDRA PATIL : Recentl" 
in J"ne J984, the Department of Indll!tria' 
Development issued new sitting guidelines 
for 18 categories 'of in,dustries. 'Now it is 
extended io 20 categories' 'Of industries., 
This was issued' in consultation with fbe 
Department of Environment· and tbca 
gnidct1ines 'incorporated s~cifjc .a pprqva I , 
for sitting by the conce~ State autborlti~ 
and approval of the State Pollution' :&o,lrd' 
for tbe aftiuent treatment or' pollution 
treatment' facilities !o..,be ~t up by!., 
~ompaDY· 

""WIII1I .IId 1J11111IIJII'.Ie 
at !JhoJHI/ , 

'PROF~, MADHU DANDAVATB 
Hon. Minister, if you are' yielding, . for a 
Second, do '}. take it that in ,so far' as 
the task force i; concerned there was no 
advice tbat this plant should be )ocat~q 
either· on a sea-shore wher~ the, human 
habitation is the loWest or' it should be 
off the sea' shore also? Was there no 
recommendation like that? 

, SURI VEERENDRA PATIL What 
I wanted to know from the hon. Member 
is about the task force, because we do Dot 
know about the ta~k force, or tht: instrtlc. 
dODS issued to it. When was i-t 
constituted? We do not know .anyt~ing 
about the task force in the absence of 
more details of it. ,I am mentioning thai 
tiJl December 1977 there was no specific 
industrial location poJicy. It was only 
in December 1977 that such a policy 

, decision was taken 'and it was enfor~ed in 
1978. If the hOD. Member gives me details 
about the ,task for~e which had been 
constituted, when it was constituted, when 
they issued the guidelines that these 
industries should be located only on the 
sea CO.sf, I will be in a position to verify 
and furnish information to him. If he 
just mentions that a task force - ,becaus~, 
there are many task forces' which h'ave been 
constituted at different levels-it becomes, 
difficult for me to. find ou't and verify.' 

PROF. ,MADHU OttNDAVATE: All 
right, I will do tha t research. 

SHRt VEERENDRA PATIL: Madam. 
about the medic~l fatili ties~ hone Member 
Mr. Dandavate feels tb.t ,the medical 
(acilities are not. adequate. I may menti9Q', 
here, that sever~1 hundrds of persons were 
r\!Shed to hospitals,' Doctors were rushed. 
not onzy from that State, but several (two 
hundred to three' hundred) doctors' 'WeD'; 
from Delhi which included experts. Expert.,,. 
. from other places also went there. Even 
DOW thousallds' of peo-ple are" setting" 
treatment' in diffcr~nt, hospitals' and ,~ 
Government of Madhya' Pradesh has. made; , 
elaborate 'arrangements' for giving treatmeD~ 
to the people suffering, and they ,have" bee~ 
.peoC1iDI Jot 'of' mdJley t' on . • providing -
medical relief.' If. tbe~ is' any sbor~1fldl 
in any .re~t' the hone Member caa poiOt 
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.out to me aod I win pass on that informal" 
tion and I wi II request the Madhya Pradesh 
~GoverBment to take adequate st~ps to 
ensure that adequate relief and, medical 
'faciJiti~s ~'ate provided to the people 
.affected. 

, PROF. MADHU DANDAVATE: The 
affected peopJe, in Hami~iya Hospital were 
not aple to g~t the records or certificates. 
They were not available to the doctors. 
That is the_complaint. 

SHRI VEERENDRA PATIL: I will 
certainly verify this. I will find out from 
the officers' of the Madbya Pradesh G(jve~n
ment and I will issue necessary instructions 
to see' that if there are any such lapses 
,t~<?se loopholes should be plugged as Ciar,)Y 
as possible. 

Some hon. Members mentioned about' 
the cheques which are given. When cheques 
were given. I asked the State Government 
officers and found that the cheques were 
immediately 'operated. A representative 
of the bank accompanied the officer 'who 
dispersed the eX-f,atio, amouD tand as SOOD 
as the cheque is given ,to victim or to tbe 
relatives, tbey are encasbable then' and 
there itself because tb~ officer of the bank 
accompanies the officer who issues tbe 
cheques. That arrangement ha:, been made. 
If there is any lapse, I will ask the office-rs 
concerned to certain.f}' look into this 
platter. 

Some Members wanted to knoli . the 
amount of relief that is provided t.o victims. 
So far as relief in cash is concerned~ it is 
Rs. 10,000 per dead, &S. 2000 for seriously 
'injured and upto Rs. 1000 for minor injury. 
On .tbis account. 'so far they have spent 
more than' Rs. 1 'crpre. And' the total 
number of beneficiarIes is ]4497 penons. 
So fat as cash relief ,to the members of the 
family of the dead is ,toncerncd, it is still 
continuin,. Wherever suC,h cases' are there, 
they are approaching' lhe' authorities- an~ 
bra they .re getting the cash'reiief. This is 
'an· ~x·gratla. payment! 'The question of 
legal compensation, is 'beina fepar.ateJy'dealt 
With by tbe Ministry of law. 

" . 
Relief in kind is being given every 

month to 1.1 lakh families. The ~cale is : 
'wheat , ka. per unit Per month a~d rico· , 

human and anima/ll/e 
at Bhopal 

3 kg , per unit per ,month; edible oil 500 
miJilitres per unit per month, sugar SOQ 
grams per uni t per month and milk 200 

. mililitrcs twi~e a day for children and 
Jactated mothers. Tbis is being given by 
.he State- Govel_"nment ·in kin~ not only to' 
everyone' in the affected areas but aiso to 
slum-dwellers in non-affected areas. They 
.rc: covering t\yo-thirds of the town 
population by giving this relief. There is 
a relief 'committee' constituted under the 
chairman ~hlP of the Chief Minister for 
supervising the activities of providing relief 
to '.these victims. 'So far. more lhan Rs. 5 
crores have been spent on providing relief 
in kind. 

Mr. FaJerio wanted to know the name 
of the' cOl!Jpany which is prOducing DDT 
and whether .DDT is stiJJ bein. used in our 
country. DDT at, present's being used 
primarily for. malaria eradication pro-
gramme. An expert commi ttee in the 
Ministry of Agriculture is reviewing the 
question of pha$ing out SODle pesticides 
including DDT. DDT is being. manufac-
tured since fifties by HIL., which is a 
public . sector unde~taking, for malaria 
eradication programme mainly. 

Hqn. Member ~r, Ayyapu Reddy 
wanted to know about the compensation. 
As I bave already said -iri my statement, a 
Cell . has been constituted in the Law 
Ministry to exa~ine this question and' the 
hone Members are awase of the fact that the 
Attorney General is already in United States 
and he IS expected within a day or two. 
On his. return. ' a final decision would be 
taken with regard to. the compensation and 
with regard, to suing the company_ But I 
have got a note which has been prepared 
anll giveq to m~ by the Law MiniStry. I will 
reac:J only one para so that hop. Members 
will know what is that which 'is being 
examined and what, is the thinking of the 

, Law Ministry with regard'to tbis matter 
of cla~ming compensation ~ 

"Whibe tbe Government is consIdering 
varioQS options, available to 'it· for, 
obtaining, adeqUllte compensation 
ft>r damage to' itself as welJ as 
to tbe victims of ~he sas tragtdy t 
one of the options is to file a suie 
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for damages. It is t~tentative
view of the Ministry of Law and
Justice that Union Carbide Cor-
poration can be sued in a parens
pa t iriae action by the Union of

. India as guardians and protectors
of interests of its citizens. Group.
action by individuals also might
proceed separately without
prejudicing the parens patriae
action by the Union of India."

This'is the latest thinking of the Law
Ministry, However, a final decision will be
taken on return of the Attorney General
from the United States and I hope a
decision will be taken very shortly and
necessary action to claim the damages or'
to sue the company would be taken as
early as possible ... (Interruptions).

PROF. N.G. RANGA : An agreement
with them with regard to the compensa-
tion may also be negotiated instead going
to the' court which may take so much
time.

SHRI VEERENDRA PATIL : Shri
Ayyapu Rcddy wanted to know whether
Government is prapared for a settlement
out of court. . I can only say at this stage
that so far as the compensation question
is concernedvit is a legal question which
is being examined by the Law Ministry.
We will go according to the advice that
we receive from the Law Ministry. The
question whether a settlement is possible
out of the court, I think, is a hypotheti-
cal question. I do not think we have
received any such offer so far from the
company. Therefore, it is difficult for me
to say' anything with regard to this sugges-
tion that has been made by the hen.
Member Shri Reddy. But I can only
assure him that so far as the' legal matter
is concerned, so far as the question of
suing the company and claiming compen-
sation are concerned, we would go strictly
by the advice of the Law Ministry which
we receive from time to time.

Then, Mrs. Geeta Mukherjee wanted to
. know whether the factory and its pro-

perties are going to be confiscated. She
suggested 'vehemently that all the property

~.

'/'uman and animal life
at Bhopal

of the Union Carbide should be confls-
cated. I can only inform the hon. Member.
tha twe have already received a request:
from the Chief .Minisrer of Madhya
Pradesh. He has made two sugg!!stions: .!
One suggestion is that the licence which
has been given to the Union Carbide
should be cancelled and the other sugges-
tion is that the entire property that be-
longs to the Union Carbide in Bbopal
should be taken over by the Government
of India. These two suggestions are being
examined and we will take a decision
after the examination is completed. I
quoted this because even the Chief Minis-
ter is of the opinion that Union Carbide
should not be .allowcd either to continue
or to have any other activity in his State,
particularly in Bhopal, That is' wby he
has -made these suggestions and these
suggestions are receiving our attention ..

SHRIMATI GEETA MUKHERJEE:
Confiscation is not just taken over. Are you
thinking about compensation?

SHRI VEERENDRA PATIL : Suing
the company for claiming the damages,
I think, will run into several time s than
what the property is worth now. So, that
is.not such an importent matter.

SHRIMATI GEETA MUKHERJEE:
That in any case they have to give.

SHRI. VEERENDRA PATIL: As I·
said, this is the worst tragedy that bas ,
occurred. It has opened the eyes of the
State Government, the eyes of the Central
Government, it has opened the eyes of
the countries where they have such units,
who are also thinking of having adequate
measures.

PROF ...• MADHU DANDAVATE: It
has closed the eyes of many.

SHRI VEERENDRA PATIL: That is
unfortunate. I have accepted that. After
this accident, Government have taken
several steps. I would like to explain in
brief the important steps that have been
taken .

Government have decided to set up a
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v Special Cell to make a detailed .tudy of 
tho practices in vogue in devel,oped coun~ 
trics, for dealing with hazardous sub-
~.. And the institutional control in 
fbfce,· to cnsure safety or men 'and envi-
ron_nt. Based on these studies, it wil! 
be" possible to . make a 4etailed revie~ of 
the exsting systems and practices ~and 
identifiythe gaps in ,he prevailing legisla-
tive and institutional arr~ngements in our 
country. It bas become necessary, beca use 
there is' a feeling that the safety steps 
taken in dev~Joped countries are more fool-
proof than tbe safe1y steps taken in the 
developing countrie's. Therefore, this 
Commi~tee will go, into that question. 
They are going to find out what are the 

, safety steps taken in ,the developed countries. 
After ~etting' the 'report, whatever fur-
ther actioe is feU necessary will be 
taken. 

With reprd to the health of the people, 
bow it is going to be affected, the long-
term effect on the health of the people, 
because of gas or hazardous chemicals, 
Government is' considering the settirig up 
of a, National Scientific and Medical 
Committee to study all the aspects arising 
out of the accident and to give, an autho-
ritative opinion about the likely, after-
effects and tbe appropriate steps that need 
to be taken on tbe medical and scientific 
~spects. 

'rhe Department of Environment is 
also taking steps. I~ has taken action 
to,' evolve steps for avoiding industrial. 
aCcidents' of dais type in future, from 
the poHution . control ,aDlle. In January, 
1985 the Central, PoUution Control Board 
,",S consti tuted a CotDJ;DittcC, with repre .. 
_ntatfves of tbe Pollution' Control Boards 

. ef five Sta tes.- I win mentioa, only .t1!,e 
. Importaet tenDI. of reference : to define 
lHlzardous cheratcaJs preciseJy, to list'tbe 
uatieties of bazardous dlemicals that are 
used .al'r .. '. materials, intermediates and 
mo Inat products, to ideatify those in-
lustries whic~ ~r'e to be ~cognized as' 
haZardous' ·iftd_tries. .., prepare a Sta __ 
,.tie invCfttety." Of tbese ' Waits and -also to 
',ouft .~ &om that, tOtal iGventOl), ail 'tho. ooits :fticIl are located ,ia '.croWtkd ...rea.. tMn le ".mfae tle' .. tina safety 

procedures . aM' · sa'f.." dd.t "'8&' wi. 

the contingency pJans of' tbose located in 
crowded areas, in' case of such untoward 
happenings,'as .happened in the case of 
Bhopal. 

-The M,inistry. of Labour is also taking 
t~e necessary steps. As hone Members' are 

-aware, although the licence was given by 
the Central Government, this· is an industry 
which is located in 8,' State, in Bhopal. So, 
the jurisdiction over this industry lies with 
the State' Government, so far as the 
health and safety, conditions ot' .the labour 
are concerned. It is for the State Govern-
ment to see - that in the Factories Act 
sufficient provisions have be~n 'made for 
the safety and health of the workers and 
that they are enforced properly. Th~ 
Ministry of Labour. is considering amend-
~ents ,to th\! existing rules and regulations 
for the improvement of safety and health 
of the' workers. The Director-General, 
Factory 'Advice Service and the Lab.our 
Institutes have been asked to make a 
detailed review of the provisions, relating 
to the control and prevention of acc,idents 
and ~Iso occupational h~zards in the 
context of the Bhopal accident. From the 
Labour Ministry the Sta te Government 
have been asked to ~ake special steps for 
augtne~ting the strength of the enforce-. 
meqt machinary to undertake joint ins-
pection with the tecbnical experts to see 
whether aU the rules and regulations for 
the safety under the, Factory Act, Acts 
on items like insecticides, boilers ttc. are 
being properly implemented. 

, Then 'tbere is an i~pression tha~ air 
and water and vegetables may not be free 
from contamination. The State Govern-
ment had tbe city water supply tes'ted on 
3rd December itself and the, rePort Indi_· 
cated tba·t it was tlot, contaminated. The 
tests were carried oQt,r~gularlyanQ intensi-
fide during, opera tions . when. MIC w~s 
being' neUtralised. ,'Th~ tests of ~ir and, 
water 'samples were taken' by a team of 
six .scientists sent from the' Department 
of En,vironment on 5th and 6th December 
and "the fact of, these beina free from toxic 
.ch~D,li.ca1s .1V8s' aBBOunced to tbe public~ The 
Plant ProtectiQtl Ad¥iser to tbe, Govern-
D,leot of India had samples or plant foliage,-

-ior1udiol vep.tables a.n~ foOd from _ the 
. affected areas aaaJyse.4 witJ.l ' the . help of 
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the local chemists" at Bhopal and· it was 
found that nei ther MIC nor hydrogen-
6yanale were present in these. Accordingly 
the puplic were -informed and lbey wele 
asked to take sufficient precautions. 

Lastly, I come to the point about the 
casualties because different sections' have 
come forward with different vetsions saying 
that c;asuaUy is not less than 5,.000 or is 
not' less than 109 000 and some have even 
claimed that it is not less than 20,000., I 
have made yery clear in' my s~atement 
that ,according to the information the State' 
Government has been able 10 collect so 
far, it is only 1,408. I have also made -
it clear'that this is not the. final figure. 

: PROF. MADHU DANDAVATE: Mr. 
Minister, I-hope Centre and State have the 
same criteria about death. 

SHRI VEERENDltA PATH:.: There 
is no question -about criteria. I am explain-
ing the ',-position. The source' of this i~
formation is hos~ital mortuaries, cremation 
grounds a~d burial grounds. The casualty 
may be even, more. So, whatever figur" 
they have collected, they have notified 
this 1,408 in all their' police stations, in 

. all their 'municipai wards in Bhopal and 
they have pubhcised in the local' papers 
that these lists are available in, the, wards 
and the police s.tations. People can go and 
verify. And if they feel that the list is 
not complete and more casualties are there, 
they can c.ome forward. They have. sought 
coo~ratJon ,from the pubJic and different 
institutions in this regard ... In addition to ' 
that, ~be Slate Government has el,lgaged' 
the Tata Institute of Social Sciences along 

. .with' a few other i.Dstitutions of social 
. work: to do a house-to-ho\lSe survey for 

assessing the casualties, details of those 
affected,' consequent effect on the house-
bold on account of death or disablement, 
assistance, medica) treatment received, 
rehabilitation required, d~mage to pl'operty 
and other related matters.. This is a com-
prehensive survey that· the Tata Institufe.' . 
of Social Sciences bas undertaken and I 
und~t81:1d tba t the rePort • is loin, to be 

, ready by .the . end of tlli. .~OD,!-\.. In. tbe 
liaht of tW report, whatever further· action 
is called for, the Government 'of Madlay, 
Pradesh is prapaMi to take.,·· ' 

. So,. in brief i have 'explained the st"ps~ 
taken by ,the· Sb;lte Goverom'ent and steps' 
taken by,the Centra) Government. I call 
on.ly.assure ,the hone . Member, although 
thiS IS the worst tragedy, Government of 
India_ or the State Government.is not under. 
estimating this ·tragedy .... 

PROF. MADHU DANDAVATE: 
Before' you conclude, one question was' . 
left out. l had sa_id it is ctJstomary for the 
Directorate of Industrial Safety to perio-
dically undertake inspection of plants. 
Regarding industrial safety, I would 'Jike 
to know' whether it was dotle in the case 
of this plant. 

... 
'SHRI VEERENDRA PATIL : I do not 

~now. Under- the Factories Act, factory 
Inspectors are' there and DG is there. 
The~ make periodical inspections. I 'do 
not have that information ready with me. 
It the hon. Member is very particular about 
that information, I will collect it and' pass 
on to him. 

SHRI R.P. DAS : The Minister said 
that the State Government ... 

SHRI VEERBNDRA PATIL: I· have 
not -finished. I ani about to conclude. 

MR. CHAIRMAN : He bas not 
finished. He is about to conclude. Let him' 
conclude. 

SHRlVEERENDRA PATIL : Madam, 
I wanted to impress: upon the bon. Members 
and through the Members the entire na lion_. 
that this is the worst tragedy wh'ich ,bas 
opened the eyes of.'t'. everybody. So, it is 

. our duty . and the duty of every authority 
,to see that proper and necessary and effec-
tiv~ steps are . taken' in order to avoid 
recurrence ,of such, trasic' accidents not 
onJy in our'cotlntry, but in other countlieo 
also. Towards that end we have already 
initiated certain steps end we are very , 
serious about it. we are no·t under~atilJla.· 
tin. this trasedy, we will take up tbii 
'matter as .a'chaJleole and whatever ado. 
,quate steps have to be tak~" iD, ord~r ·to 
.\'Oill such trqediea in ruture," the Govero .. 
!QeDt is Williq to tale or <:onsidcr. 
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, SHRI R.P. DAS : Regarding 'the relief. 
,the' 'Minister said that the State Govern-, 
ment is introducing distribution o'f ~ ration 
,of 9 kg wh~t aDd 3 kg' rice per unit. 'But 
in ., 'Statement it is said. tbat... _ 

- MR. CHAIRMAN: Nine plus three-
it comes to 12 kgs. 

SHRI VEERENDRA PATIL : It comes 
t()4"12 kg. 

SHRI R.P. DAS: Twelve kg ,per unit 
family. He has said in his statement that' 

·12 kg per unit wiU be given. But if it is 
per unit family, it is ver~ meagre and very-
inadequate because you, know per family 
means at least five persons. Five persona 
~equirC' ;It least 60 to 70 kg of ration every 

'month. But he bas 'Sa!d tbat only 12 kg 
ration of foodgrains 'wi)) be given per 
family unit. If it is family unit, tbed it 
is meagre," and inadequ~te and they should 

~ be immediately distributed at least 60 to 70 
kg per month per ~a'mily. 

SHRI VEERENDRA PATIL: I want 
to 'clarify that 12 kg per family unit means 

,12 kg per adult person per montb. 

SHRI V. SOBHANADREESWARA 
RAO (Vijaywada): The hone Minister 

, told a number of times' that this is the 
worst tragedy. known in the living memory, 
of its kind in our country. Will the 
Government in all seriousness consider a point of view tbat instead of allowing 
so much huge quantity of MIC to 1>e kept 
in a storage tank, there may be a- change 
in tbe manufacturing process so that it can 
be a continuous proce'Ss of pre para t i on 
of one tonne of MIC per hour, not allow-
ing so D.)ucb of huge quantity to be kept 
in the storale tank? Will the Govern,:-
ment consider tbat _ point of vje~ in aU 
seriousness ~ 

- , 

MR. CHAIRMAN : Let,Jother Members 
also ask the questions. Then he will :give a 
rep~y. ' 

PROP. MADHU DANDAV-ATB: Let 
him 'reply to him. 

(lnt.ruptiOn~) 
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MR. CHAIRMAN: All righ'l, at bis 
convenience. 

-SHRI VEERENDRA PATIL': I can 
only teU tbe bon. Member that the Union 
Carbide was manufacturing MJC and from 
MIC they were manufacturi'ng carboryl. 
So there were two processes. The hone 

, Member feels that instead of having 
two processes. wby not have ooly ODe 

, process: ;t 

SHRf _v. SOBHANADRE~SWARA 
RAO: No, no. Not that way. Instead of 
aUowing the MIC to' be kept in that storage 
tank, ,100 tonnes or 9Q tonnes in huge 
quantity as a surplus, the manufacturiq 
,process can be changed so that it can be, a 
continuous process. 

,'\1, 

, SHR, VEERENDRA PATIL: Tha t is 
wliat I am saying,' Instead of havtng MIC 
and then converting MJC 'inro carboryl, 
he suggested that'it should be a contioous 
'process. Then the" quest,ion of sto~ing Mle-
does not arise. But I can on'y tell the, 
hon. l\1~rnber that this factory is completely 
c\osed., My impression is that tbe State 
Govdfnrnenf'is not pre'pared to allow any 

,more these activities to be resumed. On 
the ,other hand, they do not want -
the activities of Union> Carbide 
ev~n if they, want 'to' have their actiVities 
diversified, even in the name of Carbide. 
They do not want, their existence in 

, ,Madhya Pradesh. Therefore, this question 
does not arise. 

SHRIMATI GBETA MUKHERJEB 
My point is : 

(a) wheth~r what was happening in the 
Resea'rcb and Development Wing 
of Union Carbide has been referred 
to the Commission of Inquiry~ , 

(b) Nowadays those hospitals are giving 
a certificate, 'not mentioning- that 
the death- is clue to ps poisonios. 
That wlll .use. later OD, trouble 
while claiinina compensatioD~ I 
have raised this point already in _ 
IDY speecb; and 

(c) ~hether'tbe GoveralneDt is tbiDkiD' 
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'If tatina the aas affected people· . 
in ·tbe light work Industry. 

SURI VBERENDRA PATIL: So far 
as R.esearch and DeveJ'opment Centre is 
concerned, I understand that this under-
taking has got a Research aqd De~elopment 
centre at Bhopal. But in that Centre~ 
they are carrying on the researcb activities 
including ·testing· of pesticides' and 
insectjci~es' on pests/insects under tropical 
conditions. N.o collaboration with foreign . . company IS allowed .. • So rar as tbe terms 
of, rerer~nce are concerned tbey do not 
include the R&D activlties. 

SHRIMATI GEBTA MUKHERJEE: 
Madam Chairman, what about tbe other 
two thinlS. The hospitals in Madhya 
Pradesh are not iss",iog a certificate stating 
th~t the'death is due to gas poiloning. 

DR. S~RADISH ROY (Bola pur): 
Madam Chairman" I wallt to know how 
many persons and animals have been 
invalidated due to this las leakage.. Thi's 

'-is N~.l. 

Secondly, how bas it affected anirnil 
life aDd vegetation. life. 
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Thirdly, 'are tbe Air .Pollution aDd 
Water PolJution Departments are act·ive 
to prt'vent sucb i.ncidedts of las ,pOllution ? 
I.~ ,Dot, wbat are you doing for tb8t ? 

SHRI- VEERBNDRA PATIL :' So far· 
as the effect of, this gas on 'animals -and 
otbers is conct"rnea, that iD.formatiQD is 
beinS collected by Tata Institute of r·~ia) 
Sciences; The'y' are- collecting all~, tbat' 
informa tion. 

DR. SARADISH ROY : .They said, so 
many animals died. Give us the figure. 

• 
SHRf VEERENDRA PATIL : The hon: 

Member wants to know tbe figure of 
animals died. I will colkct and pass on 
tbe inform~tion. 

MR. CHAIRMAN : ThCl Hou~e stands .' adjourned to re·assernbJe tomorrow at 
11.00 a.m. 

11.38 hrs. 

[7h Lok Sabha then adjourned till ~ev~n 
o/the Clock on Tuesday January 2', 19M5/ 
Mpgha 2, 1906 (Sakf!»)' 


